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ST 3R gefi fORe ueteR swaras ©, 41, A g sifea fhe oo | v Sxardsil @l
T Al (TP Adad & ol iR gad @l & fofy) @I YIoRiA SMUdRl §RT IR 3R
EEERd fhar S| g9 gl H ulaftedr fea—ufdfes &1 gl | S99 ®Is S&ias ud
fpar ST €, W] Aeg H U8 A8l AT SIar 2, Al 9 gRd U BRA dTel Al DI Al
SITET |

27. RFRERT &1 IG—GTE.—AADPRO, YA TSl & fy fufard o Rl &
3TefTe, =Ty ® R ® foy FrfeRad TReRT &1 e—=dra B, sfeiid—
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(i) orftrexer @ FHeT TIRIA DI TS MUl BT ISR (THT =T 111 H);

(i) o1 90 & ST Y&l BT IRER (§9 IRT & 0 Ryl I a1l |al |
Are &= forar o)

(iii) sepIol =TI AT BT ORER (U7 F&ar X1 #);

(iv) I B BT IVRER (THT Far X1 #);

(v) FUe &1 g MIdl &1 RIS 3R Bl IR (9T F&AT XIIT H);

(vi) wfferf=l & fog amaes &1 IVRER (Td ww=m 1X H);

(vii) S TR 3R SeadqH RITad H SR & 3eel & faog <iae & 78 Re

IiferpT &1 IRVTER (9T Fd=r XV H);

(viii) STerEl Bl faTe &R g IORER (IHT T XV H);

28. TR} BT YRR —3TIART H WY U IORER] bl FHEITAT - g Sfeetad
TP HE b I Ale B T3 afera & forv gRRfera fhar smoem——

(i) STferPRoT & FHeT X BT ME AUl IR GARNE0I BT OREI—dRE ATl

(i) gl TR Al BT IREI—dH AT

(iii) =ITITTT BT BT VR8Tl
(iv) |iRegd 3R FIfeld IRVREI—RE AT
(v) 3mde IRer &1 ufaferfi—d= |ra

(vi) Sea ~ITery 3R STadd eld § SRR fhy U Re Al &1 IRRex—dI4 T
(vii) atfieral & faTe e B IOREI—aRE ATl

29. e @1 @RS iR Afosed & oy @iRe @1 18 orfla &1 g=: w80 far wien—
(1) afs a9 a1 e o fas1 o gears Wi &1 &1 |Gl @i, 59 il gars &
foy gary ot @ 99 srfieradtl a1 ST rfdaaar SuRerd =gl gar € ar ot i # Ffe @
R & BRAT © AT AR THT AT HR Ab o U WIRST Bl Y |

(2) i @RS B & G 39 UIRSR B <1 S s e & oified @ 18

=l

(3) 9 Sad RO H I A Uh b forg odfie @RS B & Sl g, ar erdietddr
afiel WIRT B8 @ dRg | O fad & iR 31fSraRor &Y 3fded o Ao 3R STl I8
AT 81 S 2 {6 59 orfier &1 geaarg & folw gardm a1 of o 39 fHl waie $RorT ¥
SuRerd 8 ¥ AT e S99 WR Bl FfE IIT BT §X PR I T AT AT AT AMBIOT TAT
AT Bl T oAl SiRAT 98 Sferd TSt BIsel BR- & folU 8Tl B FHT |

30. TRl U BHRAL——SATABROT 3TeT FEN S YIH U&l & A A Yd THY AE&T—
xvi H IR [JeRol I TRBR BT YR BT |
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31. 9@ & dd——(1) GE IRIGRT JfRERN BN 3R AR & Jermaie gl &
fou SeRar 8|

(2) AfE g qedal Afed G IRl & ST I@—IW@d & oy ITRERT 81T 3R
FHTATAT BT FI—AT W R0 HM SR ARG B et Rurd uwqd o | 98 FRfRd
UIRBTRAT Pl AHY TR T AMGOd [JaROR U - & oy IR 81 SR yfafory
RO AT JAMAE DI UG - @ foIg o ITRERT 8N QIR ¥R & |wfdd ol o
Re Avdl # S= <Iared iR Swaad <RITed @ Qe 3R YTl & TguTal a’ &
forg o STRERY B |

(3) YoM JfOGRI & IMBRAG JqHRT T YdE W URIT & IRM A,
fdaxor & dorie e & Mafd o<iall &1 w9 91 <871 | qenfd, 98 dierie e
B IURATT H Al IR g¥ieml b WG &)+ & R dig AiAE ofaw uikd w8
BT |

32. JARDHROT B YR AR AR~ (1) MHOT B T Fav eHMT, ST ARG gRT SRy
fhU U AR Sfel 3R ORIl &R 3R AEYUl BITSIUAl SR AIfCAl W eI Sl =Tey
3R I8 US ATH USRI BRI Pl R AfRerm H 21 A1 Ao &1 R AfRem H @+
P forv aRed @ W9 |

(2) AfHIOT P ARRI B e AT BFN S ATBIOT & FHT IR AT IAMTBIOT gRT AT
TR BRTGIYA WR o ST | I8 dIoRiA AR o gRied ffRer o e, S 59 |fed
B RIS SReT H W S & eIy SIS B Fab |

33, WM fReor ik IF 9o o gHREl &1 AReon—(1) SifreRer &1 dori=
BRI T IHd FHeT U AT GRIET0T & Arrad I8+ @ QRI, RIFg FRIeor &
P YA A QT AT ARG AET BT SRT SR FHIAT A7 WE - R0 & R & awae §
AR UEIGRI B TR AMCH o & I, SRANedl § FAId o o1 § eq |qure
for<y cafed & e B Fodr 2|

(2) @I Wl UHBR AT VW UHBR P Ubdd U a1 IHT Afega, AfHRT -
Yo MfeER & A I e @ fog S o |

(3) I FRIEoT S/ @ T JARAHRT BT Yo ARHRT Yeror fby v foesl qeai
B S H Herg H Al BT TAT VAT S0 37Tl AT YRIeTo] & Repls & AFTey H B8 |

34. e & fog Aiek a1 &7 Igd AR, Al 98 IR wHe, I1E
W & R 9 IMaeIdh, 96 g Sfeadd fhy S aretl fhdT faltte w9 iR wIme w
eor & foflg W@rl gRT ofdied AT gaRieror 3§ AMFfeTd AIek A9 &I URJd B Bl JUel] aR
HHT |

35. 3idadi Al H 3R fHxl 1 g wrarfeal H, rfraxor |l & wRiel B, TS
el & ey b GR Bl G SUT IR BT AR WA SO Bl GIeRiA YRl gRI, §9
FId RT U¢ o 3R W fhy oM dor =g 9l gRT 98 WioR fhy 9 & 994rq
EXRIRT fHaT ST @R I8 RPIS &1 Th 91T B8R

R e fafeaia arel a1 fdt org faeivey el & e BT oI YT JfAfoTRad
fobar g |

36. S & IG—IGIG.——3MABOT 37U FHT BT T Ul T GAIEN &) pRianal
P TP Gl STINT T |
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37. gfelid & dud—(1) Yforiie csfive, MR, sriidl iR geaRleror 3 araer
B! forgs @ oy PR fhar o1 Fam, Reg YIoRiA @Ry A7 S0 59 AR B T
THAV—U AT BRAl © [ MU I¥9a S[deid R Tol [BAr AT § 3R ISP S DI AU
THIER RT YA & ¢ |

(2) omgfafuem, sTyfafl grae! o Refs w9 # worm |

38. URHMT RAH BT AR BFAL—URAAT AR, 1963 BT &RT 5 3R 12 & Iu,
T IF B Fd ARSI & FHeT 7Tl IR AR BN |

30. NP AR ——NRId ATUTT AT IR U BT g Sift ol & <remefi, o
5 SIEARYT U AWMl H AN HRAT ST FHSAT B, I§ STl AT GARIETT & (Uil & 37
b 3del by Y 3masr &l fFatfdd &R Fad |

40. IMe@l BT WEUL——RTHRUT U fIIHFAR el 3R TRefor & fFuer &
A BT BIRYR H RO 3T, f2dreret uawr & Reapfs w9 § Rivd &R A |

41. Wl BT IG—GE—IRagd T A Ao Oy AdEaR & el & e,
AR & R FRAl @ TIAR &SRV & Hraferd & Ifd @Al &l Afad §R1 Uh AT Tb 3
1S ferfies @) F-TIAr & 99T AT SIT9T |

42. TP AHA——(1) IR e AWM, gAemud fawdl ok ueeRl & gRRemus 9
Trfrd fAval 3R SueHe sriafeal & Aval 4, R & W g faual & Ry § gebrof
AWl & ©Y H UAd AWl H IREX 8 |

(2) frdHRor &1 Afd VA garof AEl BT IRRER T |

43, fRdeA—afe 39 |l & Ndea @ gwfid @18 ued S g8iar 8, o I8
& forv uRaes AT § WRAR &I IS ST |

44, FREw 3R agREi—RaEe ueer g 9Raed ordie afdexer M, amma,

e geaTfe, Al B 81, @I Al yd A SfeNgfad /SR fdar Tar 81, b1 vdeeri, PR
o e &

R I8 b 39 yeR R A IigaEn, oesr sannfe & fhsl Suaeel @& oil|
SRY 6y g arcer, Bz MY I A1 dRag 39 R @ Suel & e At w9 H @
TS T SITeeY |

T gINT,
3RO S10 o4,
g |fd (aRagE) |
™Y HET—1
[ 8(1) <]

YIS / GRIETOT fTde=il Bl <fvieh g
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GRIET0T /31Tl | U Srdreredt /| v Ui/ | 3Tdel /YR | YIS |AA Al
@ AR H Aol | ordgd & AW | R ugeR @1 | @ fofw R Aifed Ffe anfe
IR GxT T T dRIg R forv ariRg
g @ TS g

(1) ) (3) (4) (6)

P ECL I EC | | |

[frH 8(3) <]

fedrel U< Iy URdge STfaravor

L R, ERT UIRG ey & fdog 3MUb gRT TRR &I T 37dlel / YARIETT Bl
aRae 3dTella SAfErpRoT & WHeT Sfreel © oy X T 8, wifd Ok fb 3ued! ygel €
fpar ar & b g8 FReYol 81 TR v BT T gRTE IUTeld ATADHROT ATTel TR
M| IS M9 Fed 2 P omus gAars & A1, D! A Td w9 H AT U IffFaadr Al
Wiferehd ST b ATETH | SUR el BT | Al 31T YT BRel H el R&d 8, O I
URaE AT SATBROT U] FFURART F Qe YIRT BT |

AR BRER 3R I IRTET YA AMBRIT BT J&v F SN |

194

e SICKIEIN
(SIE{EE P arq |
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To9 GE&—I11
[ 8(5) 3R 27(1)(ii)<w]
RIS URdE YTl ferRor H HReId HICR AT YAl / GGl T fSTex
SIRAEC A
B R 3rdret / gaieror | ardieredl / ATl | ufdarar / foRE | urieier [
P TRIG BT A 3R Tl UEThR BT AH | T / YA
IR gar H 3meyr uiRd
fopar
(1) ) (3) (4) (5)
Priarel &l ST BT AR QI P YIS/ GARIETOT | 3UTe / GARIEToT
TeT AR 99 fafdrear & faota & BT IS
SINES]
(6) () (8) (9) (10)
IReIT R 3R TR ST I TR ST I ITSRT PeT Bl
fAuer & 927 oAl | <Irarey &l Iffier =TTl o 3ffdeld gRE™ &I dRIg
B RS AT SRR T g3l
(11) (12) (13) (14)
TRY G-IV
[ gad]
g gRage rdeiy 2ifdrexor, fRAmre ua9r
ardrorreft
YARIETOT 3G dh 34T, GARIETOT 3fdadh
EoIE T
gfaars) / faRiel gerdR

Al
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Jar |

(STRIGT UeTHRI & )

3MYDT A & S & B DRI, TRIG ... H o ELN
TRT e & [I%g W ATHT AUl /3Mded §RT SRR Ul / JARIETT Bl 15 URdsd
STUTET ATABROT THRYR H AR oo BT 10 g1 (qaie) GAdTs & oy @M AT & |

MY I ARG IT VAT ARG o Ty gears Iffd @ g 81 &l Afdasrd w9 | a1
3O AfAFEAT AT AU A Bl TR BT B folg AfWhdl & AIH  IuRUT B T R
AT T BIF UR 3{UTe / YARIETOT 3fTda Bl U] guiRerfc § MuerT fdhar Smg |

AR BHRIER AR I GRIET 7T TSRO B v A SR |

Lo 5 SIS
ARG, |ferd |

3ATe AT YAIEOT 1 Ulerl, S99 3iR e & Ui |fga s ufaffer @1 gfafrd |

fewor—ucie ufcrardl & wol Y AT & |rer Ui AT YRS 3faed Bl Ul el
@I I |

..................................... JMATH DT BT AT
ATt / 3rded®
gfaarsY / faRiel ger
SWRIFT e / ATfadT § 3Mdad / ATfadrdal / Ufaardl f 8k eg - & folv oyt
SURIfY 3MUfETT B, o7 3MUDT ABRIT B THET oo, gl AT B9 I 3R /Ao
........... (O Py S aTel SXESl B [9aR0n) & /T A /WD BRI D foly SURIT R8T
=

S AT SR g @Rl R T T & fafe w & forg g9 iR Ho Y
P YhH AT DI Sl 2 IR T BIT B FHeT MU BN B TR 3MUBT A by e |
e g a1 fhdl RAfRgad RO & 991 39 Qe &1 JJUIST H JHhdl I8d & Al ABROT
MY 9R 1000 BUY A I(AEH VAT S[AMI, ST I8 Sfed FHs! AR S[AAT B AT JAAdl
MU FHERT AT SAD B 9T BN fd PR MR BT JAE B IPH, IR P B, BTG
P D oY I 999 & AT T FDHT |
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femor—(1) Il MUP Badt XS UKD B DI AR TAT 2, Fed o & forg e,

Al U SKIMES B 59 IS H WA B b QT 9 9T H 59 G Bl U DI TS
SEEIRS I

(2) IfT UM SWIGd &7 | M AT ol & o fAffde faa & o wlds fas @

TR HE&—VI
[ 18 (2) <]
AT AT M & Ui & forg emdea—u=

4T H,
gfera,
58 URags ordier Srferdvor,
feATereT ue |
(25 U =ITTed WNY XM RGBT SITe)
1 BMAGD BT YRT T IR T oo
2 TEIATAST AT AT BT FIaRoT, FTTDBT TR STURTT B
3 gRaET YTl IMfHRT Bl AR FTTH M BT STIT START B
4 SRS B3] 5 B o T LR TS T 181 5 s =S
ARG JAITH P LR |
THY G&-VII
[ 18(2) <]
ol @ RO @ oy mded—ux
4T ¥,
gfera,
I uRage erdier Srferdvor,
AT U |
(25 9 =TT WY e s SIe)
G 2 B R 1 B e
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o103, AT UQT, 01 ITTRA 2023 /10 SITATT, 1945

3, Repfs &1 ded G 99 I8 Sua« 2
4. o ware= & forw fAderor smferg 2

TR o JMdeh & BWER |
URY H=T—VIII
[frH 20(1) <]
YbIof ITFRIBTA BT IfoRex
| YbIoT TR Bl | ITdeT Bl fAuer™ &1 Ry TR 3R
&7 | =T 3R e AT SINEE] SINEE] fue™ & a7y
JRIETOT 3T Bl 3 aret fe=
et EARCIRSICER
RSECi
1 2 3 4 5 6
T™Y G&—IX
[ 20(2) 3R 27(VI)<wd]
5T gRIgT 34T BRI & <RI § Uil & {oTg 3des &7 XoRex
HY AT JMdGH BT JTded &I TEITAS DI BIfordl IR | rufera wiferan
T IGES gapfa forae! T Bl 3R
gfaferf & forw | smfera T ST Y
JTIE fhar | @I AfERIfed ARRG AT
T 7 R Y P DI ITP Y H
P IET IR SINES] B
e o
TR fhar T
=
1 2 3 4 5 6
9 ag | SRR @ TS BIfordT Bl 59 e | I 9 R| 98 IR
P DU fhU | FRITTT B Te&T 3R &I gfaferd | gwaras ufaat | o w® ufaat
ST @t DI XA g ke fow | Sfad srafe | aRew @1 T8
SIS HidT AT BN IR B H Aoy @) | off A1 U
CEGECI] CARECR I BIferar 3R
T o ura T o
gY RIS
7 8 9 10 11 12
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crsfie a1 P gRET B | TeThR & SWRR | Afdd & SRR feagofy
PifiRe BT A CARGIRIEE]
13 14 15 16 17
™9 GE—X
[ 20(3) <]
TS & AR & foru afrdeq
AT A AT HIH A a?r 3ATdqh SSNIEN! olg OTH] Y& hIX ‘Hi-ad Eﬁ
P TR Eal TJEGT R | BT AW | BT fAavor | gxarde | P P FAER
I | ey T DN | BRER
BT g&-™ foreror P
e foar T | YPH
Rare &1
foteror
fopar
ST 2 |
1 2 3 4 5 6 7 8 9
U9 GE—X1
[ 27(iii) <]
JIDHROT F ISR AT THI0T =A1AH ATHA
HH | IS @I | AT IR | UIBRI | AW DI | MeTdal | e | e (39
A anrg, | sifafas & | o A | fafvifteat CARGIE IR} qe |
PREE | xR s afy, o1 2| QiR et At
® Frewr | oEE ud ARG | GARIETT UR
o STR®T P qIiRe e,
TS © afs BIE T,
o1 faferfeat
ol B
IS
1 2 3 4 5 6 7 8

7T A=IT—XI11T

e 27( iv) <]

5T GRIET YA BT & JrATerd H ITfepT 3R TATeTT BT BT IfoiRex
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Eil XA | Al B ARG | UfhaT-%iT | 99y UH | ey feaoy
IS ¢,
foras
qiRa fomar
T
1 2 3 4 5 6 7 8
oY HEg—XI111
[ 27(v) <]
fAuers 7 il &1 AiRga 3R wiferd Iforex
Lok |G oaiv; Ko 1o 1 e e £ 1 1.
RS B I Raoh e B 191 rc 21 = e e | oo 2.
TR TATAT BT TART THT TTU oot 3.
A & 1Y TWIRST, SRIAT SATNTT TET oo 4,
E I Y BCECIC B IS T B B T B =1 O 5.
fafder ufshar wf2d & smesr XLI & Faa—11 & e gite fby U e o 6.
GISE TG TTU oo 7
151 131 . [0S 8
U wei gedrs e g
3147 T 9
1513 1 L S 10
LSOO 11
IS 151 131 0O 12
afaRre
314 13
1511211 OO 14
™ 6 H 14 H Tol @I g Tl & AR 3§ g@e g MU Al & Gt =T .
e s e e X1 B e ey
ey 17.
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TRY =T —XIV
[Frm 27(vii) <]

ST T IR Ioadq <R # oy URdaed ey IR & e & fdog
giRa Re Jrfrer &1 IvRex

Rl JTOSIONT =T ST <ATeld A1 S T AT | Ale} I e AT
| SdH AT ¥ | SeEad araTed 9 geRIEroT e
AT B AN siferg & fog faeg 1 wika
YL BT ARG far T B
1 2 3 4 5
Re U Bl | UROTMAT BT AT RS IRae fewoy
Irferpredl &l TR P TRG OTfSrmRoT AT e
| gRags UIferhRor &l
S RATTd T
STIdd T &
3SR B FLAT B
SINEE]
6 7 8 9 10
Y I&—XV
[Frm 27(viii) <]
HH | TS BT A ATITHR] SINERY ARl | ARl | fewor (Ffe
AT | 3R Ul (IR A1 | B aRs | RUIE UKd | B IAGHRA | DI | B DR, Il
IRTAY) SINGE] PR Tl P dlel | IRAfAD GG
oIl &1 99 | SIfSaRoT & | ARG | ATHROT B
ST P TG & W
GINEE] CTINEIRNI |
g)
1 2 3 4 5 6 7

qTH I T

7Y G&IT—XVI

[ 30 )

Bl GG B drell e 8 59 uRded srdieiy ffdeRor gR1 fAuery Ty
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PHH GRAT | A | foHel b IR H | ARl & R fAuem & s @
UbhN Sfed "=l giRd few v forT ycheTRa | SR fAuery
RSECII| Il BT AR ol T | T ITEAl P

EagisEel T

1 2 3 4 5 6

[Authoritative English Text of this Department Notification No. TPT-E(3)-41/2018-111 dated
25-07- 2023 as required under clause (3) of Article 348 of the Constitution of India].

TRANSPORT DEPARTMENT
NOTIFICATION
Shimla-02, the 25th July, 2023

No.TPT-E(3)-41/2018-I11.—In exercise of the powers conferred under sub-section (1) of
Section 96 of Motor Vehicles Act, 1988 (Central Act No. 59 of 1988), the Governor, Himachal
Pradesh proposed to make Himachal Pradesh State Transport Appellate Tribunal draft rules, 2023
and the same are hereby published in the Rajpatra (e-Gazette), Himachal Pradesh for the
information of the General Public;

If any person, likely to be affected by these draft rules, has any objection(s) or suggestion(s)
to make with regard to these rules, he/she may send the written objection(s) or suggestion(s) to the
Principal Secretary (Transport) to the Government of Himachal Pradesh, Shimla-2 within a period
of seven days from the date of publication of the said draft rules in the Rajpatra (e-Gazette),
Himachal Pradesh;

The objection(s) or suggestion(s), if any, received within the above stipulated period, shall

be taken into consideration by the Government of Himachal Pradesh before finalizing the said draft
rules, namely:—

CHAPTER-I
General

1. Short title and commencement.—(1) These rules may be called the Himachal
Pradesh State Transport Appellate Tribunal Rules, 2023.

(2) These rules shall come into force from the date of publication in the Rajpatra
(e-Gazette), Himachal Pradesh.
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2. Definitions.—(1) In these rules, unless the context otherwise requires.—

(1) "Act" means the Motor Vehicles Act, 1988 (59 of 1988);

(ii)) "appeal" means the memorandum of appeal filed under section 89 of the act
before the Tribunal;

(ii1)) "Court" means the place where the Tribunal holds its sitting;
(iv) "Form'" means a Form appended to these rules;
(v) "Government'" means the Government of Himachal Pradesh;

(vi) "party" means the appellant, respondent or opposite party and includes his
pleader or authorised agents;

(vii) "pleader" means a pleader as defined in clause (15) of Section 2 of the Code of
Civil Procedure, 1908;

(viii) "Presiding Officer'" means the Presiding Officer of the State Transport
Appellate Tribunal;

(ix) "revision application" means an application to the State Transport Appellate
Tribunal made under Section 90;

(x) "Secretary" means the person who for the time being is discharging the
functions of the Secretary of the Tribunal;

(xi) "Section'" means a section of the Act;

(xii) "State Representative' means an officer appointed by the State Government to
receive on behalf of the Regional Transport Authorities or the State Transport
Authority notices issued by the Tribunal and includes an officer appointed to act

on his behalf in his absence; and

(xiii) "Tribunal" means the State Transport Appellate Tribunal, Himachal Pradesh,
constituted under sub-section (2) of section 89.

(2) All words and expressions used but not defined in these rules shall have the same
meaning as respectively assigned to them in the Act and the Himachal Pradesh Motor Vehicles
Rules, 1999.

CHAPTER-II
Headquarters, sitting and office hours

3. Headquarter.—(1) The Headquarter, of the Tribunal shall be at Hamirpur, District

Hamirpur in Himachal Pradesh or at such other place as may be notified by the Government from

time to time.

(2) All appeals and revision applications shall ordinarily be heard at the Headquarter:
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Provided that the Presiding Officer may decide that an appeal or revision application
may be heard at another place in the State of Himachal Pradesh after due intimation to
the parties.

4. Office hours.—The Tribunal shall hold its sittings during the same hours as in the case
of other offices of the State Government.

CHAPTER-III
Appeal and revision application

5. Appeal.—(1) An appeal shall lie to the Tribunal within thirty days of receipt of the
order appealed against:

Provided that if any doubt arises as to the date of the receipt of the order by the person
aggrieved, the decision of the Tribunal shall be final.

(2) No appeal shall relate to more than one order and be signed and presented by or on
behalf of more than one aggrieved party.

(3) An appeal shall be in the form of a memorandum in duplicate setting forth concisely
the grounds or objection to the order appealed against and shall be accompanied by the original or
certified copy of the order appealed against alongwith treasury challan showing the deposit of the
fee prescribed under sub-rule (5):

Provided that no appeal as aforesaid shall be deemed to have been made properly unless the

names of the respondents are described in the case title of the memorandum and unless

copies of the appeal memo are filed simultaneously for service on them as well as on the
original authority.

(4) The Tribunal, after the appeal is admitted, shall give the parties not less than thirty
days' notice of the date, time and place at which the appeal will be heard and both the parties within
fourteen days of the receipt of such notice, forward to the Tribunal a list of documents upon which
they propose to rely together with copies of such documents in duplicate:

Provided that the Tribunal may, on a petition made by the appellant at its discretion
dispense with the above notice of 30 days for hearing the appeal and also for production of
the documents to be relied by the parties within 14 days as specified above, if, he is satisfied
that the above periods as prescribed shall occasion a failure of justice or render the appeal
infructuous and in such cases may limit the period of such notice to not less than 7 days
after the appeal is admitted.

(5) The fee for an appeal shall be Five Hundred rupees and shall be paid in Government
treasury under the Head "0041-Taxes on Vehicles."

6. Revision.—(1) The provisions of rule 5 laying down the manner of presentation,
hearing and disposal of an appeal, shall apply mutatis mutandis in regard to the presentation,
hearing and disposal of petition of revision.

(2) The fee for an application of revision shall be rupees Five hundred and fifty only and
be paid to Government treasury under the same Head as mentioned in sub-rule (5) of rule 5.
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7. Appeal or revision filed by a pleader.—(1) In case an appeal or revision application
is presented to the Secretary by the pleader such appeal or revision application shall be
accompanied by a vakalatnama duly accepted by the pleader and shall bear a court fee stamp as
provided in the Court-fees Act, 1870.

(2) In every appeal or revision application in addition to the parties before appropriate
authority the Regional Transport Authority or the State Transport Authority or the Secretary of
either authority, as the case may be, shall also be made respondent.

(3) In every appeal or revision application the memorandum shall also furnish the name
and full address of appellant or applicant and all the respondents/opposite parties.

8. Registration of appeals and revision applications.—(1) On receipt of an appeal or
revision application the Secretary shall endorse on it the date of its receipt and shall enter the same
in Form No. I. The Secretary shall thereafter examine—

(a) whether the person, presenting it, has an authority to do so;
(b) whether it conforms to the provisions of the Act and these rules.

(2) If the Secretary finds, that the appeal or revision application does not conform to the
requirements of the Act or these rules, he shall make an endorsement directing the parties to
remove the defect within seven days and cause it to be entered in the remarks column of Form No. I
and paste it on the notice board of the Tribunal and also intimate the party presenting the appeal on
the revision application.

(3) If the defect or defects is or are not removed within the date fixed, the Secretary shall
make a report to that effect to the Presiding Officer of the Tribunal who may hear the matter on
giving the notice of such hearing to the party and the State Representative, if any, in Form No. II.

(4) On the date fixed for such hearing the Presiding Officer of the Tribunal may after
hearing the parties, if any, pass orders directing the admission of appeal or revision application or
its rejection or such other order as he deems proper. Where the appeal or revision application is
rejected the Tribunal shall record its reasons for doing so.

(5) When an appeal or revision application is presented, the Secretary shall cause the
particulars of such appeal or revision application entered in the register in Form No. III and such
entries shall be numbered in every year according to the order in which they are registered. If the
memorandum of appeal or revision application is in order, the Tribunal shall admit the appeal or
revision, as the case may be :

Provided that where more than one appeal or revision application are filed against the same
order, they shall be all clubbed together and disposed of by one common order.

9. Procedure after admission of appeal or revision.—If an appeal or revision
application has been admitted, the Tribunal shall fix a date of hearing and notice of the date fixed
for hearing shall be issued to the parties concerned by registered post with acknowledgement due in
Form No. IV. A copy of the memorandum of appeal of revision application shall be furnished to
the respondents or opposite parties, as the case may be.

CHAPTER-IV

10. Hearing, adjournment and final order.—On the date fixed for hearing or any other
date to which the hearing may be adjourned the applicant shall ordinarily be heard first in support
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of his appeal or application and the respondent or his pleader or agent and the State Representative
shall if necessary be heard next after which the appellant or applicant shall be entitled to reply.

11. Additional evidence.—(1) The parties to the appeal or revision application shall not
be entitled to, produce additional evidence whether oral or documentary before the Tribunal, except
in the following circumstances:—

(a) if the authority from whose order the appeal or revision application is preferred has
refused to admit evidence which ought to have been admitted; or

(b) if the party seeking to adduce additional evidence satisfies the Tribunal that such
evidence, notwithstanding the exercise of due diligence was not within his knowledge
or could not be produced by him at or before the time when the order under appeal or
revision was passed; or

(c) if the Tribunal requires any documents to be produced or any witness to be examined
to enable it to pass just order; or

(d) for any other sufficient reason, the Tribunal may allow such evidence or documents to
be produced or witnesses examined:

Provided that where such evidence is received the other party shall be entitled to
produce rebutting evidence, if any.

(2) If the Tribunal is of the opinion that any witness should be examined in connection
with any case before it, it may instead of examining him before itself, issue a commission to the
concerned Regional Transport Authority or the State Transport Authority, as the case may be, or to
an advocate or such other suitable person as it may deem fit in the circumstances of the case, as
mentioned in Order XXVI of CPC, for the purpose of examining such witness.

12. Summons to persons for additional evidence.—(1) Where additional evidence is
allowed to be produced, a party who wants any person to be examined as a witness or to cause
production of documents, may apply to the Secretary for, summoning the person whose attendance
is required either to give evidence or to produce documents or both and the Secretary shall issue
summons in Form No. V to the party for service on the person concerned.

(2) Where the person to be summoned is a public servant, the party shall alongwith the
application for summons, deposit before the Secretary a sum of money as appears to the Tribunal to
be sufficient to defray the travelling and other expenses of such person summoned for coming to
the Tribunal and back and/or one day's attendance.

(3) Where the person to be summoned is not a public servant, on the application of the
party, the Tribunal may summon the person concerned.

13. Adjournment.—(1) The Tribunal may on such terms as it thinks fit and at any stage
adjourn the hearing of any appeal or revision application.

(2) An application for adjournment may be presented with an affidavit of the party or a
person acquainted with the facts of the case.

(3) All applications including the application for an adjournment shall be required to be
stamped with a Court-fee as provided in the Court-fees Act, 1870:
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Provided that this sub-rule shall not apply to the State Transport Authority or Regional
Transport Authority or any other Transport Authority appearing before the Tribunal.

14. Procedure in case of death of an appellant or an applicant.—(1) If any appellant or
revision applicant dies while the appeal or revision application is pending and it cannot be
proceeded with unless his legal representative is brought on record, the Tribunal shall adjourn
further proceedings to enable the representative to apply for being made a party the appeal, or, as
the case may be, to the revision application. If the legal representative fails to do so within ninety
days from the date of such death of the appellant or revision applicant, the appeal or revision
application shall abate as regards such deceased appellant or applicant, as the case may be.

(2) If any respondent or opposite party dies during the pendency of an appeal or revision
application and the same cannot be proceeded with without his legal representative being made a
party, the appellant or applicant, as the case may be, shall, within ninety days of the death of the
respondent or opposite party, apply to the Tribunal of joining the legal representatives as parties
failing which the appeal or revision application shall abate as regards the deceased respondent or
opposite party.

(3) Notwithstanding anything contained in sub-rules (1) and (2) there shall be no
abatement of an appeal or revision application by reason of the death of any party between the
conclusion of the hearing and passing of the order, and the order in such a case, so passed in such
appeal or revision shall have the same force and effect as if it had been passed before the death took
place.

15. Determination of legal representative.—(1) If a question arises in any appeal or
revision application whether or not a person is the legal representative of a deceased appellant or
applicant, such question may be determined by the Tribunal in summary, if necessary after taking
evidence.

(2) Whenever an order of abatement has been passed in a case where the appellant or
applicant had died, his legal representative, and in a case where the respondent has died, the
appellant or applicant may within sixty days from the date of such order apply to the Tribunal for
setting aside the order of abatement and the Tribunal may, on sufficient cause being shown to its
satisfaction, set aside the order of abatement and proceed with the appeal or revision application.

(3) Where an application under sub-rule (2) has been filed after sixty days from the date of
the order the Tribunal may condone the delay on a separate application filed for the purpose, on
being satisfied that he has just and sufficient reason for not making the application in time or that
he has been prevented from making such application for good and sufficient reasons.

16. Order.—(1) Every order of the Tribunal shall be in writing and shall be pronounced in
open Court immediately after completion of hearing or on the date fixed for the purpose.

(2) If no date is fixed for pronouncing the order, the order shall be pronounced in open
Court after giving notice to the parties.

(3) The Tribunal shall serve a copy of the order on the authority against whose order the
appeal or revision application is preferred.

17. Return of documents.—The documents shall be returned to the parties concerned
immediately after the order is passed on receipt of an undertaking from them that they shall
produce the documents whenever the Tribunal calls for the same.
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CHAPTER-V

Miscellaneous

18. Inspection of records and copies.—(1) Any party to any proceeding before the
Tribunal may apply to the Secretary for the inspection of any documents, or for a certified copy of
any document and the orders of the Tribunal and orders of the original authority.

(2) Application for copies or for inspection of documents shall be in Form No. VI or Form
No. VII, as the case may be, and shall set out the name and address of the applicant in full, the date
and description of the documents of orders of which copies are required or which is/are sought to
be inspected and the purpose for which they are required.

(3) A Court-fee stamp of the value of fifty paise shall be affixed to every such application
for inspection or for copy.

(4) (a) Certified copies of documents or orders shall be prepared on foolscap paper with
one inch margin either side and typed in double space.

(b) Certified copies of documents or orders shall be delivered by the Secretary to the party
concerned on payment of fee specified in clause (c) towards the cost of preparing the copies.

(c) A fee of rupees two in the shape of Court-fee stamp shall be collected for every page
of a certified copy.

(5) If the Secretary entertains any doubt about the propriety of granting the Copy of any
documents he shall place the application before the Presiding Officer and act in accordance with his
order.

19. Service of notices.—(1) The notices required to be issued under these rules shall be
sent to the parties by registered post with acknowledgment due as per the address furnished in the
appeal or revision application. An acknowledgment containing the signature of the addressee,
member of his family or his pleader or his authorised agent to whom delivered or an endorsement
by the postal authorities to the effect that the notice was refused by the addressee shall unless the
contrary is proved be deemed to be sufficient for the purpose of service of such notice.

(2) Where the Tribunal is satisfied that the addressee is evading or that it is not possible to
serve the notice in the ordinary way it may direct that the notice may be sent to the last known
address of the party by registered post and a copy of the notice shall be affixed on its notice board.
The notice so served shall be deemed to be sufficient.

20. Maintenance and preservation of Records and Register.—(1) All miscellaneous
petitions shall be entered in the register in Form No. VIII and numbered seriatim.

(2) An application for copies of documents or orders on registration shall be entered in the
register in Form No. IX and numbered seriatim.

(3) All applications for inspection of documents on registration shall be entered in a
register in Form No. X and numbered seriatim.

21. Classification of records.—The records of the Tribunal shall be divided into three
classes—
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(@)

Appeals under section 89;

(i1) Revisions under section 90; and

(ii1)) Miscellaneous cases.

22.

Arrangements of records in the Court or the Tribunal.—(1) Every record shall be

ordinarily preserved for periods noted against each.

C, and C.I.

C.L

(2)

3)

“)

)

(6)

File A 6 years
File B 3 years
Files C and C. 1 year

Every record under Clause (i) of rule 21 shall consist of four files namely, files A, B,

Every record under Clauses (ii) and (iii) of rule 21 shall each consist of the files C and

File A shall contain—

(1) Table of contents or Index page

(i1) Order-sheet;

(i) Appeal;

(iv) Judgement or order;

(v) Counters, if any, filed by the respondents;

(vi) Copy of the judgement of the High Court or Supreme Court, if any,
File B shall contain—

(i) Table of contents;

(1)) Report together with any schedule annexed thereto of the State Transport
Authority or Regional Transport Authority;

(ii1) Judgement or order;

(iv) Copy of the judgement received from High Court or Supreme Court, if any.
File C shall contain—

(i) Table of contents;

(i1) Order-sheet;

(ii1)) Revision memo;
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(iv) All the evidence recorded by the Tribunal;

(v) Parawise report;
(vi) Lists of documents admitted in evidence (alongwith documents);
(vii) Judgement or order.
(7) File C.I. shall contain—
(1) Table of contents;
(i1) All other papers relating to the dispute, namely—
(a) Notices issued from the Court or Tribunal;
(b) Memorandum of appearances;

(c) Applications for adjournment;
(d) Haziras;

(e) Other correspondence.

23. Preservation of records.—The records shall be preserved for one year only in the
following cases, namely:—

(a) Where neither party appears in a case; and
(b) where the case has been dismissed for default of the appellant or applicant.

24. Preparation of the records in the Court or the Tribunal.—(1) The table of contents
shall be written in English day by day and shall show all the papers in the file in the order they had
filed before the Tribunal. A separate serial No. (in Roman figure) will be assigned to the order-
sheet and it will not be taken into account in giving page marks to the other papers in the file.

(2) The transfer of any Paper from one file to another file shall be noted in the table of
both the files.

(3) Documents filed in any case and the exhibits are not to be entered in the table of
contents, but their lists are to be shown in the table of contents.

25. The order-sheet.—(1) The order-sheet of the Tribunal shall be written in English and
shall contain all the orders passed by the Tribunal from time to time in order to show the progress
of the proceedings from first to last.

(2) Lengthy orders shall not be written in the order-sheet. It shall be written in a separate
sheet, but a note of the order and the date on which it was made shall be entered in it.

26. Arrangement of the case records.—(1) The written statement and the additional
written statement and other papers in every proceeding shall be attached as the case proceeds to the
respective files to which they belong and shall be arranged properly in order to facilitate the Court.
The depositions recorded from day to day shall be kept in order of examination.
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(2) Documents marked for the appellant/applicant shall be marked with figures 1, 2 and 3
etc. and documents respondents opposite-party shall be marked A, B, C etc. and separate list (one
for the applicant and other for the respondent) of such documents shall be prepared and signed by
the Presiding Officer. The entries in these lists shall be made day by day. Then a document is
tendered but not admitted in evidence, it shall be returned at once to the person producing it.

27. Maintenance of registers.—The Tribunal shall maintain the following registers for
Court's work apart from the other registers required for administrative purposes, namely:—

(1) Register of appeals filed before the Tribunal (in Form No. III);

(i1) Register of revisions under section 90 (Complaints under this section shall be noted in
red ink) (in Form No. III);

(ii1) Register of miscellaneous Judicial Cases (in Form No. XI);

(iv) Register of Court-fees (in Form No. XII);

(v) Statistical and periodical register of appeals disposed of (in Form No. XIII);
(vi) Register of application for copies (in Form No. I1X);

(vii) Register of writ petition filed against the orders of the Tribunal in the High Court and
Supreme Court (in Form No. XIV);

(viii) Register for destruction of records (in Form No. XV).

28. Preservation of registers.—The registers maintained in the Tribunal shall be
ordinarily preserved for the periods noted against each item as mentioned below:—

(1) Registers of appeals and revisions filed before the Tribunal-12 years;
(i1) Register of miscellaneous judicial cases-3 years;

(ii1) Register of Court-fees-6 years;

(iv) Statistical and periodical registers-12 years;

(v) Copy of application register-3 years;

(vi) Register of writ cases filed in High Court and Supreme Court-3 years;
(vii) Register for destruction of records-12 years.

29. Dismissal of appeal and re-admission of appeal dismissed for default.—(1) If on
the day fixed or any other day to which the hearing may be adjourned, the appellant or his advocate
does not appear or does not remove the defects in the appeal memo, when appeal is called on for
hearing the Tribunal may make an order that the appeal be dismissed.

(2) Dismissal of an appeal shall be notified to the authority from whose order the appeal is
preferred.

(3) When an appeal is dismissed for any one of the above reasons, the appellant may apply
to the Tribunal within thirty days from the date of dismissal of the appeal and where it is proved
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that he was prevented by any sufficient cause from appearing when the appeal was called on for
hearing or from removing any defect on the appeal memo, the Tribunal may restore such appeal to
file on such terms as it thinks fit.

30. Furnishing of return.—The Tribunal shall furnish a quarterly return in Form No. XVI
to the State Government before expiry of the first fortnight of the following month.

31. Duties of the Secretary.—(1) The Secretary shall be the executive and shall be
responsible for the administrative functions of the Tribunal.

(2) The Secretary shall also be responsible for the proper maintenance of all registers
including Books of Accounts and shall make periodical inspections of the office and submit his
reports to the Tribunal. He shall also be responsible for the submission of all periodical returns to
the concerned authorities in time and shall also be responsible for the grant of copies, consignments
or records and compliance with the orders and requisitions of the High Court and Supreme Court in
all writ matters concerning the decisions of the Tribunal.

(3) The Secretary shall remain in charge of the routine duties of the Presiding Officer of
the Tribunal during the absence of the Presiding Officer either on casual leave or on tour. He shall
not, however, pass any judicial orders except adjourning the appeals and revisions during the
absence of the Presiding Officer.

32. Tribunal's seal and date.—(1) There shall be a seal of the Tribunal, which should be
affixed to all the orders and judgments and other important papers and notices issued by the
Tribunal and it shall remain in the sole custody of the Presiding Officer or be delivered to the
Secretary for safe custody.

(2) There shall be also date seal of the Tribunal which shall be affixed to all Papers filed
before the Tribunal or received by the Tribunal. It shall remain in the safe custody of the Presiding
Officer who may allow it to remain in the safe custody of the Secretary.

33. Local inspection and inspection of the vehicles and other properties.—(1) The
Presiding Officer of the Tribunal may at any time during the pendency of the appeal or revision
before it, visit the site or the vehicles concerned for the purpose of making a local inspection or
examine any person likely to be able to give information relevant to the proceedings, after due
notice to the parties concerned regarding the date of local inspection.

(2) Any party or authorised representative of such party or his advocate may accompany
the Presiding Officer of the Tribunal for a local inspection.

(3) The Presiding Officer of the Tribunal after making a local inspection shall note briefly
in a memorandum any facts observed and such memorandum shall form part of the record of the
appeal or revision.

(4) The memorandum referred to in sub-rule (3) of rule 7 may be shown to any party or his
advocate to the appeal or revision who desires to see it and a certified copy thereof may on
application be supplied to any such party.

34. Production of motor vehicle for inspection.—The Tribunal may, if it thinks fit,
require the motor vehicle involved in the appeal or revision to be produced by the owner for
inspection at a particular time and place to be mentioned by it, necessary in consultation with the
concerned owner.
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35. In interlocutory matters and in any other proceedings, the Tribunal shall examine the
witness, make a brief memorandum of the substance of the evidence of each witness and such
memorandum shall be signed by the Presiding Officer after it is read over and explained by the
Bench Clerk and admitted to be correct by the concerned witness and it shall form a part of the
record:

Provided that the evidence of any medical witness or any other expert witness shall be taken
down as nearly as may be word for word.

36. Maintenance of diary.—The Tribunal shall maintain a brief diary of the proceedings
of the appeals or revisions before it.

37. Steno's duties.—(1) Shorthand Typist may be employed to take down the judgments,
order in appeals and revisions, provided that the Presiding Officer or the Tribunal attaches a
certificate to the effect that the judgement has been recorded at his dictation and attests each page
thereof by his signature.

(2) The steno shall consign the shorthand books to the record room.

38. Application of Limitation Act.—The provisions of sections 5 and 12 of the
Limitation Act, 1963 shall, so far as may be, apply to appeals before the Tribunal.

39. Stay order.—Subject to such conditions as to partial compliance or the adoption of
temporary measures as the Tribunal may in each case thinks fit to impose, it may suspend the order
appealed against pending the decisions of the appeal or revision.

40. Consignment of records.—The Tribunal may in its discretion consign the disposed of
records of appeals and revisions to the record room of the Revenue Department, Govt. of Himachal
Pradesh at Hamirpur.

41. Maintenance of accounts.—Proper accounts pertaining to the office of the Tribunal
shall be maintained by the Secretary with the help of one or more clerks, according to the financial
rules of the Government under the instructions of the financial adviser attached to the Transport
Department.

42. Miscellaneous cases.—(1) In all stay matters, restoration matters and matters relating
to substitution of parties and abatement proceedings, there shall be registers in each case as
Miscellaneous Case on contest of each such matter of proceeding.

(2) The Secretary of the Tribunal shall maintain a register of such Miscellaneous Cases.

43. Interpretation.—If any question arises relating to the interpretation of these rules, it
shall be referred to the Government in the Transport Department for decision.

44. Repeal and savings.—The Himachal Pradesh State Transport Appellate Tribunal
Rules, order, notifications etc. if any notified/issued earlier is/are hereby repealed:

Provided that any order issued, appointment made, action taken and things done under any
of the provisions of the rules notification, order etc. so repealed shall be deemed to have
been validly issued, made, taken and done under the provisions of these rules.

By order,

R. D. NAZEEM, IAS
Principal Secretary (Transport).
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ForM NoO. 1

[See rule 8 (1)]

Daily list of appeals/revision applications

Day of.............. 20.........
Before...............
Class and number in the register | Name of | Name of the | First date Purpose
of revisions/ appeals the first first fixed for (summons or
appellant/ | respondents/ the notice, defect etc.
applicant | opposite party | appeals/ |for which the date
revisions | has been fixed
(M ) 3) “4) )
ForM No.-II
[See rule 8 (3)]

State Transport Appellate Tribunal, Himachal Pradesh

Appellant/Applicant/Petitioner............ccccevveeveerveneennennen.

Versus

Respondent/Opposite party.........ccceevveeveeenieenieenienneeenens

To
The above-named appellant/petitioner

Please take notice that the appeal/revision filed by you against the order of the......................
passed in proceedings............... dated............. has been placed before the State Transport Appellate
Tribunal for orders regarding admission as it is defective as already intimated to you. The State
Transport Appellate Tribunal will hear the matter on.................. If you want to be heard, you should
be present at the hearing in person or through your pleader or an authorised agent. If you fail to do
so, the State Transport Appellate Tribunal will pass orders in your absence.

Given under my hand and the seal of the State Transport Appellate Tribunal.

Seal : By order,

Date : Secretary
Copy to the State Representative
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ForM No.-IIT
[See rules 8 (5) and 27 (i)(ii)]

Register of motor vehicles appeals/revisions instituted in State Transport Appellate Tribunal

Date.............

Sl1. No. Date of Name and Name and residence | Authority which passed
appeal/ residence of the of the respondent/ | the order under appeal/
revision appellant/ opposite party revision

petitioner
(1) 2 3) 4) ®)
Number and year of | Date of order | Particulars of | Date of decision of Order on
proceeding order appeal/ revision appeal/
revision
(6) (7) (8) 9) (10)
Actual number of days Date on which record Date on which the Date of delivery
intervening between sent to the High Court |record received from the| of record room
institution and disposal High Court
(11) (12) (13) (14)
ForM No.-IV
[See rule 9]

State Transport Appellate Tribunal, Himachal Pradesh

Appellant
Revision applicant Appeal, Revision Applicant
Versus No.........

Respondent/Opposite Party

AP

(The above named parties)

Please take notice that the above appeal/revision filed by the above named
appellant/applicant against the orders of............. passed in proceedings.......... dated........... stands
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posted for hearing on......... at 10. A.M. at the office of the State Transport Appellate Tribunal,
Himachal Pradesh at Hamirpur.

You may appear on the above date and on other dates to which the hearing may be
adjourned thereon in person or by pleader or by an authorised agent to represent your case, failing
which the appeal/revision application will be disposed of in our absence.

Given under my hand and the seal of the State Transport Appellate Tribunal.

Seal : By order,

Date : Secretary
Copy to the State Representative with copies of appeal or revision, memorandum copy of order.

Note.—Copy of the appeal or revision application shall be enclosed to the notices sent to
each of the respondent.

ForM NoO. V
[See rule 12 (1)]

The State Transport Appellate Tribunal, Himachal Pradesh

Appeal......cccooveeirieennnn. (o T of Application
Appellant/Applicant
Respondent/Opposite Party

Whereas your attendance is required to give evidence on behalf of
applicant/petitioner/respondent, in the above appeal/petition, you are hereby required personally to

appear before this Tribunal at.............. O'clock and/or to bring with/or cause the production
Of i, (description of documents to be produced).
A sum of Rs....cccoevvereennnen. being your travelling and other expenses and subsistence

allowance for one day is deposited in this Tribunal and it shall be paid to you on the day of your
appearance before this Tribunal. If you fail to comply with this order without lawful excuse, the
Tribunal may impose on you such fine not exceeding Rs. 1000 as it thinks fit and may order your
property or any part thereof, to be attached and sold for the purpose of satisfying all costs of
attachment together with the amount of the said fine, if any.

Notes.—(1) If you are summoned only to produce document and not to give evidence, you
shall be deemed to have complied with the summons if you cause such document to be produced in
this Court on the day and hour aforesaid.

(2) If you are detained beyond the day aforesaid, a sum of Rs........... will be tendered to
you for each day's attendance, beyond the day specified.
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ForM NoO.-VI
[See rule 18 (2)]
Form of application for copy of the documents or orders

To
The
Secretary,
State Transport Appellate Tribunal, Himachal Pradesh.
(25 paise Court-fee stamp will be affixed)
1. Name and address of the applicant in full...
2. Description of document or order, copy of which is required...
3. Reference No. of the file of the Transport Appellate Tribunal in which the document of
order is available......................
4. Purpose for which copy is required...
Date.........
Signature of the applicant.
FORM No.-VII
[See rule 18 (2)]
Form of application for inspection of documents
To
The
Secretary,
State Transport Appellate Tribunal, Himachal Pradesh
(25 paise Court-fee stamp shall be affixed)
1. Name and address of the applicant in full...
2. Description of the documents sought to be inspected...
3. Reference No. of the record in which it is available...
4. Purpose for which the inspection is required...
Date...........

Signature of the applicant.
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ForM No.-VIII

[See rule 20 (1)]
Register of miscellaneous petitions
S1. | Number of the miscellaneous Date of Date of | Result | Actual number of days
No. |petitions and No. of appeal or application disposal intervening between
revision application institution and disposal
) 2) 3) 4 (5 (6)
ForMm No.-IX

[See rules 20 (2) and 27 (vi)]

Register of application for copies in the Court of the State Transport Appellate Tribunal

S1. Name of Date of Nature of Date of | Date of Date on | Amount
No. | application |application| documentof | notifying | putting which of Court-
which copy is | requisite | requisite | document | fee filed
applied for and | number of | folio and to be
number of year | folios and | stamps or | copied was
and case in stamps | deficit in | received in
which filed respect copying
thereof Deptt.

(1 ) 3) 4 (6) (7) (8)
Number of | Date on | Date on | Date on |Name of| Date of | Signature | Signature | Remarks
folios and | which which which the delivery | of party of
the amount | copy is |document| delivery |typistor | of copy Secretary
of Court- |ready for| copies |was taken| copyist

fee used | delivery | were |or unused
returned |folios and
to proper | stamps
office | returned
9) (10) (11) (12) (13) (14) (15) (16) (17)
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ForM No. X
[See rule 20 (3)]
Application for inspection of documents
Date of No. of No.of | Name |Descriptio| When | Amount |Signatur | Signatur
Representatio | applicatio | case and of | nofpaper | docume | of fee e of e of
n designatio |applican nt deposite | party | Secretar
n of t inspecte d y
authority d
whose
record is
sought to
be
inspected
(D 2 3) 4 ) (6) (7 ®) 9
FOrRM No. XI
[See rule 27 (iii)]
Register or miscellaneous judicial cases in the Tribunal
S1. | Date of application, | Actand | Name | Particulars | Name of | Order | Remarks (The
No. reference of section | ofthe |ofthe case| the |passed| particulars, if any
proceeding of act |parties objector,| and | order passed on
under ifany | date |appeal or revision
which shall be entered in
preferred this column)
for,
started
(1 2 3) 4 ) (6) (7) ®)
ForM No.-XII
[See rule 27 (iv)]

Register of petition and Court-fees in the Court of the State Transport Appellate Tribunal

S1. No. Nature of Number of | Date | Process | Affidavit | Other Remarks

the the case, if fees fees fees
document | any, in which
filed

(1)

2) 3) @1 G (6) (7 ®)
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ForM No. XTIII

[See rule 27 (v)]

Statistical and periodical register of appeals disposed of

Number of appeal in register of appeals 1
Serial number of appeal in this register 2
Transferred to other Courts 3
Dismissed for default, or otherwise not prosecuted 4
Aggregate number of days occupied in trial 5
Decision confirmed under Order XLI, Rule 11 of Code of Civil ... 6
Procedure
Confirmed 7
Modified 8
Heard Ex parte
Reserved 9
Remanded 10
Confirmed 11
Modified 12
Contested
Reserved 13
Remanded 14
Aggregate number of days occupied in trial of appeals entered ... 15
in Columns 6 to 14
Objection under Order XLI, Rule 22 of Code of Civil ... 16
Procedure
Remarks 17
ForM No.-XIV
[See rule 27 (vii)]

Register of writ petitions filed against the orders of the State Transport Appellate Tribunal in
the High Court and Supreme Court

S1. No. | O.J.C. No. |Date of intimation from | Date of requisition | Motor vehicle appeal or
High Court or Supreme | for record from the | revision against which it
Court High Court or is filed
Supreme Court

(M 2) 3) “) )
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Name of the writ Date of Date of intimation Date of Remarks
petitioner compliance of results communication of the
order of the High
Court or Supreme
Court to the State
Transport Authority or
Regional Transport
Authority
(6) (7) 8) 9) (10)
ForMm NoO. XV
[See rule 27 (viii)]
Register for destruction of records
Serial | Name and | Due date of | Name of |Date of order| Actual date Remarks
No. nature of destruction Clerk of the of (Reasons to
document submitting Tribunal destruction | mistake, if
(permanent destruction | approving document is
or temporary) report destruction held over
beyond the
date of
destruction)
(D (2) 3) 4 (%) (6) (7)
ForM NoO. XVI
[See Rule 30]
Number of cases disposed of by the State Transport Appellate Tribunal
for the quarter ending
Serial No. Cases | No. of cases |No. of cases| Total No. of cases | Number of cases
by types | pending at | filed during | awaiting disposal disposed of
the beginning | the quarter during the quarter
of the quarter
(1) () 3) 4) (5) (6)




4692 5194, feHrere Ue9l, 01 SFRA 2023 /10 T4, 1945

1. Motor Vehicles appeal cases
2. Motor vehicles revision cases
3. Other cases.
TRANSPORT DEPARTMENT
NOTIFICATION

Shimla-2, the 29th April, 2023

No. TPT-C(9)-7/2003.—The Governor, Himachal Pradesh in exercise of the powers
conferred by sub-section (6) of Section 41 of the Motor Vehicles Act, 1988 (No.59 of 1988) and all
other powers enabling him in this behalf is pleased to allot/release registration marks/number from
Serial No. 0001 to 9999 under the Registration marks HP 17H to Registration & Licensing
Authority, Paonta Sahib, Distt. Sirmaur, Himachal Pradesh for registration of motor vehicles with
effect from the publication in the H.P. Rajpatra (Extra Ordinary) in the public interest.

By order,

R.D. NAZEEM,
Principal Secretary (Transport).

GENERAL ADMINISTRATION DEPARTMENT

B-Section

NOTIFICATION
Shimla-2, the 27th July, 2023

No. GAD-B(A)1-1/2022.—In continuation to this department notification of even number
dated 19-01-2023, the Governor, Himachal Pradesh is pleased to notify that administrative
boundaries of all the Districts, Sub-Divisions, Tehsils, Sub-Tehsils, Blocks, Villages, Towns,
Wards etc. shall now stand frozen with effect from 1stJanuary, 2024 instead of 1st July, 2023, till
Census is over.

By order,

Sd/-

BHARAT KHERA,
Principal Secretary.

URBAN DEVELOPMENT DEPARTMENT
NOTIFICATION

Shimla-2, 28th July, 2023

No. UD-B(14)-1/2020.—Consequent upon the disqualification by Director Urban
Development, Himachal Pradesh vide his Order No. UD-H(D)(C)-13/2021-Complaint-3489-90,
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dated 18th May, 2023 and in exercise of the powers conferred by sub-section(f) of Section 18 of the
Himachal Pradesh Municipal Act, 1994, the Governor, Himachal Pradesh, in consultation with
State Election Commission, H.P. is pleased to remove Sh. Surender Sharma s/o Sh. Jagdish Chand,
Member of Ward No. 2, Nagar Panchayat Arki, Distt. Solan, H.P. of being an office bearer of
Nagar Panchayat Arki with effect from the date he was disqualified.

By order,

DEVESH KUMAR,
Pr. Secretary (UD).

URBAN DEVELOPMENT DEPARTMENT
NOTIFICATION
Shimla-2, 31st July, 2023

No. UD-A(1)-13/2023.— In exercise of the powers conferred by sub-section (4) of Section
10 of the Himachal Pradesh Municipal Act, 1994, the Governor, Himachal Pradesh is pleased to
nominate the following persons as members (Government Nominee) in Nagar Panchayat Nadaun,
Distt. Hamirpur, Himachal Pradesh:—

i.  Sh. Sandeep Jain s/o Sh. Bodh Raj Jain, Jain Street, House No. 24, Ward No. 3,
V.P.O. & Tehsil Nadaun, Distt. Hamirpur, Himachal Pradesh.

ii.  Sh. Kapil Sharma s/o Late Sh. Sohan Lal, Ward No. 5, V.P.O. & Tehsil Nadaun, Distt.
Hamirpur, Himachal Pradesh.

iii.  Smt. Manorma Devi w/o Sh. Sandeep Kumar, Vill. Doli Gharana, Ward No. 6, P.O. &
Tehsil Nadaun, Distt. Hamirpur, Himachal Pradesh.

By order,

DEVESH KUMAR,
Pr. Secretary (UD).

PUBLIC WORKS DEPARTMENT
NOTIFICATION
Shimla-171 002, the 27th July, 2023

No. PBW (B&R)(B) F (7)-2/2018-1.—In continuation to this Department Notification of
even number dated 08-03-2022, the Governor, Himachal Pradesh is pleased to declare the
"Recong Peo to Kalpa via Kalpa Bus Stand" road in District Kinnaur, H.P. having a length of
8.280 km. as Major District Road No. 121 at Sr. No. 112. Accordingly, the total length of Major
District Roads in the State will be 4777.230 kms.

By order,

Sd/-

(BHARAT KHERA),
Principal Secretary (PW).
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HIGH COURT OF HIMACHAL PRADESH AT SHIMLA-171 001

NOTIFICATION
Shimla, the 18th July, 2023

No. HHC/GAZ/14-391/2019.—Hon’ble the Chief Justice has been pleased to grant
ex-post-facto sanction of 180 days’ maternity leave w.e.f- 26-09-2022 to 24-03-2023 in favour of
Ms. Eeshani Sharma, Civil Judge-cum-JMFC, Court No. 2, Sundernagar.

Certified that Ms. Eeshani Sharma had joined the same post and at the same station from
where she proceeded on leave, after expiry of the above period of leave.

Also certified that Ms. Eeshani Sharma would have continued to hold the post of the Civil
Judge-cum-JMFC, Court No. 2, Sundernagar but for her proceeding on leave for the above period.

By order,

Registrar General.

HIGH COURT OF HIMACHAL PRADESH AT SHIMLA-171 001
NOTIFICATION
Shimla, the 14th July, 2023
No. HHC/GAZ/14-356/2015.—Hon’ble the Chief Justice has been pleased to grant 12 days
earned leave w.ef. 17-07-2023 to 28-07-2023 with permission to prefix Sunday falling on
16-07-2023 and suffix gazetted holiday, Sunday and local holiday falling on 29-07-2023,
30-07-2023 and 31-07-2023 respectively, in favour of Sh. Umesh Verma, Civil Judge-cum-JMFC,

Tissa.

Certified that Sh. Umesh Verma is likely to join the same post and at the same station from
where he proceeds on leave, after expiry of the above period of leave.

Also certified that Sh. Umesh Verma would have continued to hold the post of Civil
Judge-cum-JMFC, Tissa, H.P., but for his proceeding on leave for the above period.

By order,

Registrar General.

HIGH COURT OF HIMACHAL PRADESH AT SHIMLA-171 001
NOTIFICATION
Shimla, the 13th July, 2023
No. HHC/GAZ/14-408/2020.—Hon’ble the Chief Justice has been pleased to grant 60 days

earned leave w.e.f. 18-07-2023 to 15-09-2023, in favour of Smt. Ritu Sinha, Civil Judge-cum-
JMFC, Palampur, H.P.
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Certified that Smt. Ritu Sinha is likely to join the same post and at the same station from
where she proceeds on leave, after expiry of the above period of leave.

Also certified that Smt. Ritu Sinha would have continued to hold the post of Civil Judge-
cum-JMFC, Palampur, H.P., but for her proceeding on leave for the above period.

By order,

Registrar General.

HIGH COURT OF HIMACHAL PRADESH AT SHIMLA-171 001

NOTIFICATION

Shimla, the 18th July, 2023

No. HHC/GAZ/14-362/2015.—Hon’ble the Chief Justice has been pleased to grant
ex-post-facto sanction of 02 days’ commuted leave for 19-06-2023 and 20-06-2023 in favour of
Smt. Deepali Gambhir, Civil Judge-cum-JMFC, Jawali.

Certified that Smt. Deepali Gambhir had joined the same post and at the same station from
where she proceeded on leave, after expiry of the above period of leave.

Also certified that Smt. Deepali Gambhir would have continued to hold the post of the Civil
Judge-cum-JMFC, Jawali but for her proceeding on leave for the above period.

By order,

Registrar General.

RESULT OF 76th DEPARTMENTAL EXAMINATION FOR THE CIVIL JUDGE HELD
IN THE MONTH OF DECEMBER 2022

NOTE.—

‘WITH CREDIT (WC)’ means passed by obtaining 3/4 th of the maximum marks;
‘HIGHER STANDARD(HS)’ means passed by obtaining 2/3 rd of the maximum marks;
‘LOW STANDARD (LS)’ means passed in the lower standard by obtaining 50% Marks.

SL

No.

Name of the
Officer

Roll
No.

Group A-1
Criminal

Law

(120 marks)
Marks  required
for Higher
Standard= 79.8
Grace Marks
which may be
allowed 5%=6

Group A-II
Civil Law
(120 marks)

Marks  required
for Higher
Standard= 79.8

Grace Marks
which may be
allowed 5%=6

Group-B
Revenue Law-1
&

Revenue Law-II
(120 marks
each) 240
marks.

Marks required
for Higher
Standard= 79.8
in each paper

Group-C
Accounts
(160 marks)

Marks required
for Higher
Standard= 106.4
Grace Marks
which may be
allowed 5%=8

Group-E
Constitutional

Law

(100 marks)

Marks required for
Higher

Standard= 66.5

Grace Marks which
may be allowed
5%=6




4696 5194, feHrere Ue9l, 01 SFRA 2023 /10 T4, 1945

1 2 3 4 5 6 7 8
Rev. Law -1=92
Ms. Priya . + 105+2 Grace | 63+4 Grace Marks=
L Dogra. 905 71(LS) 707 (LS) Rev. Law-11=97 | marks=107 (HS) 67 (HS)
=189 (WC)
Rev. Law -1=82
. +
2. Is<h' Shashi|  g56 | 44 (Ls) 51%(LS)  |Rev.Law -II= 84 (LS) 49 Y4 (LS)
ant. 93
=175 (HS)
(Poonam Mahajan), (J.K.Sharma),
Registrar Estt./(O&A), Registrar (Vigilance),
Superintendent, Departmental Examination Secretary, Departmental Examination
Committee. Committee.
17-07-2023. 17-07-2023

HIGH COURT OF HIMACHAL PRADESH AT SHIMLA-171 001
NOTIFICATION
Shimla, the 13th July, 2023
No. HHC/GAZ/14-260/2003-1.—Hon’ble the Chief Justice has been pleased to grant 09
days earned leave w.e.f. 14-07-2023 to 22-07-2023 with permission to suffix Sunday falling on
23-07-2023 in favour of Sh. Rajesh Chauhan, Additional District & Sessions Judge (2), Shimla.

Certified that Sh. Rajesh Chauhan is likely to join the same post and at the same station
from where he proceeds on leave, after expiry of the above period of leave.

Also certified that Sh. Rajesh Chauhan would have continued to hold the post of Additional
District and Sessions Judge (2), Shimla but for his proceeding on leave for the above period.

By order,

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION

Shimla, the 14th July, 2023

No. HHC/Admn. 6(23)/74-XVII.—Hon’ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Civil Judge-cum-JMFC, Baijnath as Drawing and Disbursing Officer in respect of the
Courts of Senior Civil Judge-cum-ACIM, Palampur and Civil Judge-cum-JMFC, Palampur and
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also the Controlling Officer for the purpose of salary, T.A. etc. in respect of Class II to IV
establishment attached to the aforesaid Courts under Major head “2014 Administration of Justice”
during the earned leave period of Smt. Upasna Sharma, Sr. Civil Judge-cum-ACJM, Palampur
w.e.f. 06-07-2023 to 20-07-2023 or till she returns from leave.

By order,

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 14th July, 2023

No. HHC/Admn. 6(23)/74-XVII.—Hon’ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Senior Civil Judge-cum-CJM, Chamba as Drawing and Disbursing Officer in respect of
the Court of Civil Judge-cum-JMFC, Tissa and also the Controlling Officer for the purpose of
salary, T.A. etc. in respect of Class II to IV establishment attached to the aforesaid Court under
Major head “2014 Administration of Justice” during the earned leave period of Sh. Umesh Verma,
Civil Judge-cum-JMFC, Tissa w.e.f. 17-07-2023 to 28-07-2023 with the permission to prefix
Sunday falling on 16-07-2023 and to suffix gazetted holiday, Sunday and Local Holiday falling on
29-07-2023, 30-07-2023 and 31-07-2023 or till he returns from leave.

By order,

Registrar General.

IS B TG AEHRT AT

RITet—2, 14 SIS, 2023

$.0q9.09.—T%.(10)—80 / 2021.——fZAMIE US¥ & IoguTe, RAEd U9l Jou yRafdd ax
JAfAFRM, 2005 (2005 T IMAFTRH FEAH 12) B GRT 10 §RT U< AfFGAN BT YANT A 8T
59 AREH W Horw oggd—w, fored s faWrT @l SfegEeT W& S.Ue.UH.
—U%(10)—80 /2021, ARG 07—01—2023 ERI \eEH fHar T of (IR R s (§—Tore),
feATerd Ueer H aRRg 10—01—2023 BT YHIRIA fhar a7 o # fA=faRad ik Geied axd &,
Jrerfa—

NI
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[Authoritative English Text of this Department's Notification No. EXN-F(10)-80/2021,
dated 14-07-2023 as required under Clause (3) of Article 348 of the Constitution of India].

STATE TAXES & EXCISE DEPARTMENT
NOTIFICATION
Shimla-171 002, the 14th July, 2023

No. EXN-F(10)-80/2021.—In exercise of the powers conferred by Section 10 of the
Himachal Pradesh Value Added Tax Act, 2005 (Act No. 12 of 2005) the Governor of Himachal
Pradesh is pleased to make the following amendments in SCHEDULE ‘D’ appended to the Act
ibid, which was earlier amended vide this department notification number EXN-F(10)-80/2021,
dated 07-01-2023 and published in Rajpartra (e-Gazette), Himachal Pradesh on 10-01-2023.

AMENDMENT

In SCHEDULE ‘D’ appended to the Himachal Pradesh Value Added Tax Act, 2005 (Act
No.12 of 2005), in column No. 3 of the commodity shown against serial number 2 “Diesel” for the
existing figure, signs and words “9.96% or Rs. 7.40/- per liter whichever is greater” the figures,
signs and words “13.9% or Rs. 10.40/- per liter whichever is greater” shall be substituted.

The above amendment shall come into force with effect from 14-07-2023 midnight.

By order,

Sd/-
(BHARAT KHERA),
Pr. Secretary (ST & E).

In the Court of (Aprajita Chandel), HPAS, Sub-Divisional Magistrate-cum-Special
Marriage Officer, Nadaun, District Hamirpur (H.P.)

1. Amar Singh (D.O.B. 11-10-1943) s/o Shri Kanshi Ram, r/o Village Mansoli, P.O. Rail,
Tehsil Nadaun, District Hamirpur (H.P.) at present Village Chathiar, P.O. Balduhak, Tehsil Nadaun
District Hamirpur (H.P.).

2. Savitri Devi (D.O.B. 20-02-1949) d/o Sh. Kehar Singh, r/o Village Chathiar, P.O.
Balduhak, Tehsil Nadaun, District Hamirpur (H.P.) _Applicants.
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Versus

General Public

Subject.— Notice for Registration of Marriage.

Amar Singh s/o Shri Kanshi Ram, r/o Village Mansoli, P.O. Rail, Tehsil Nadaun District
Hamirpur (H.P.) at present Village Chathiar, P.O. Balduhak, Tehsil Nadaun, District Hamirpur
(H.P.) and Savitri Devi d/o Sh. Kehar Singh, r/o Village Chathiar, P.O. Balduhak, Tehsil Nadaun,
District Hamirpur (H.P.) have filed an application alongwith affidavits in this court of undersigned
U/S 15 & 16 of Special Marriage Act, 1954 that they have solemnized their marriage on dated
26-01-1963 at Village Mansoli, P.O. Rail, Tehsil Nadaun, District Hamirpur (H.P.) and they are
living as husband and wife since their marriage may be registered under Special Marriage Act,
1954.

Therefore, the general public is hereby informed through this notice that if any person who
has the objection regarding this can file the objection personally or in writing before this court on
or before 04-08-2023 at 2.00 P.M., after that it will not be entertained and the marriage will be
registered accordingly.

Issued on this day 28-06-2023 under my hand and seal of the court.

Seal. Sd/-
(APRAJITA CHANDEL) HPAS,

Sub-Divisional Magistrate-cum-

Special Marriage Officer,

Nadaun, District Hamirpur (H.P.).

In the Court of Sh. Sanjay Kumar, HAS, Marriage Officer-cum-Sub Divisional Magistrate,
Hamirpur (H.P.)

In the matter of :

1. Sh. Naseeb Singh aged 30 years s/o Ran Singh, Village Paplah, P. O. Bhareri, Tehsil
Bhoranj, District Hamirpur (H.P.).

2. Ms. Ankita Kumari d/o Sh. Madan Lal, Village Lower Barot, P.O. Paunta, Tehsil
Sarkaghat, District Mandi (H.P.) .. Applicants.

Versus
General Public
Subject.— Notice of intended Marriage.
Sh. Naseeb Singh and Ankita Kumari have filed an application u/s 5 of Special Marriage

Act, 1954 alongwith affidavits and supporting documents in the court of undersigned in which they
have stated that they intend to solemnized their marriage within next three calendar months.
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Therefore, the general public is hereby informed through this notice that if any person who
having any objection regarding this marriage can file the objection personally or in writing before
this court on or before 28-08-2023. In case no objection is received by 28-08-2023 it will be
presumed that there is no objection to the registration of the above said marriage and the same will
registered accordingly.

Issued under my hand and seal of the court on 11-07-2023.

Seal. Sd/-
Marriage Officer-cam-Sub Divisional Magistrate,
Hamirpur (H.P.).

In the Court of Sh. Manish Kumar Soni, HPAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Amit Kumar s/o Shri Purshotam Singh, r/o Village Nanot, P.O. Uhal, Tehsil
Bamson at Tauni Devi, District Hamirpur (H.P.).

2. Smt. Shilpa Thakur d/o Late Sh. Sahab Singh, r/o Village Dhargala, P.O. Singha Dhar,
Tehsil Salooni, Distt. Chamba (H.P.) w/o Late Sh. Vinit Kumar, r/o Village Bari, P.O. Bhandal,
Tehsil Salooni (Sunuh), Distt. Chamba (H.P.) “Applicants.

Versus

General Public

Subject.— Notice for Registration of Marriage.

Sh. Amit Kumar & Smt. Shilpa Thakur have filed an application U/S 15 & 16 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents in this court, stating therein that
they have solemnized their marriage on 10-06-2023 as per the Hindu ritual and customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage may file his/her objections personally or in writing
before this court on or before 28-08-2023. In case no objection is received by 28-08-2023, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 20-07-2023.
Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.).
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In the Court of Sh. Manish Kumar Soni, HAS, Sub-Divisional Magistrate-cum-Additional
District Registrar of Marriages, Sub-Division Hamirpur (H.P.)

In the matter of :

1. Sh. Aditya Shiven s/o Sh. Anup Kaushal, r/o House No. 145, Ward No. 8, Naya Nagar,
Hamirpur, District Hamirpur (H.P.)-177001.

2. Smt. Supriya Sharma d/o Sh. Dharam Prakash Sharma, r/o Village & P.O. Sub-Tehsil
Pangna, Tehsil Karsog, District Mandi (H.P.) .. Applicants.

Versus
General Public

Subject.— Registration of marriage under section 8 (3) of the Himachal Pradesh Registration of
Marriage Act, 1996

WHEREAS, an application under section 8 (3) of Himachal Pradesh Registration of
Marriage Act, 1996 has been received from Sh. Aditya Shiven and Smt. Supriya Sharma alongwith
documents and affidavits stating therein that they have solemnized their marriage on dated
30-01-2023 and same could not be registered, under the act ibid in the office of the Registrar of
Marriage-cum-Executive Officer, MC Hamirpur, District Hamirpur (H.P.) within Stipulated Period
due to unavoidable cricumstances.

NOW, THEREFORE, the General Public is hereby informed through this notice that if any
person having any objection regarding registration of this marriage, may file his/her objections
personally or in writing before this court on or before 24-08-2023. In case no objection is received
by 24-08-2023, it will be presumed that there is no objection to the registration of the above said
marriage and the same will be registered accordingly.

Issued under my hand and seal of the court on 20-07-2023.

Seal. Sd/-
Sub-Divisional Magistrate-cum-,

Additional District Registrar of Marriage,

Sub-Division Hamirpur (H.P.).

In the Court of Dr. Rohit Sharma, Sub-Divisional Magistrate Barsar, District Hamirpur
(H.P.) exercising the Powers of Marriage Officer under Special Marriage Act, 1954

In the matter of :

1.  Mr. Rajesh Kumar age 32 years s/o Sh. Wattan Singh, r/o Village Jamli, P.O. Lafran,
Tehsil Dhatwal at Bijhari, District Hamirpur (H.P.).

2. Ms. Kajal age 30 years d/o Sh. Hira Lal, r/o House No. 1748, Upper Mohalla, Kalka
(Haryana) .. Applicants.

Versus
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General Public

Subject.— Notice of Marriage

Mr. Rajesh Kumar and Ms. Kajal have filed an application u/s 15 of the Special Marriage
Act, 1954 alongwith affidavits and supporting documents in the court of undersigned, in which they
have stated that they have solemnized their marriage on dated 26-06-2023 as per Hindu rites and
customs at Kalka Mata Mandir, Tikkar Rajputtan, Tehsil Barsar, District Hamirpur (H.P.).

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 21-08-2023. In case no objection is received by 21-08-2023, it will
be presumed that there is no objection to the registration of the above said marriage and the same
will be registered accordingly.

Issued under my hand and seal of the court on 21-07-2023.

Seal. Sd/-

Marriage Officer-cum-SDM,
Sub-Division Barsar, District Hamirpur (H.P.).
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g — g3 aRIU M gowl aR |

S A T gF S PRY HAR SUAM Godl HAR, T ABS Dice], AIGll P, dadliel
R, e sRYR (fBodo) 1 famlies 22—03—2023 T $9 IQTAAd H b UIAI—Ua U a1 ©
b SHHT M BTSN AT SIPbl AES Bice], AT YU, dediiel Arad, e sARYR # I
93 30 YR HAR SUAM oI HAR T & U] I S8 A TH gF S PRI HAR SUAH
T AR ol & | Uil BT HeAT § b I§ QAN AW W D B o | Uil @ GO PHRaThR
BTG AT CIhT ATES Pice], Al JUd, dedrd draM, e sARYR H i 9 T g3
2 GRET HAR IUAH Fa?l HAR HRAMT 18T © |

3 9 SIABR BRI 3 AT & Jfad far orar & f6 afe fod afdq o SwRiad
grfl & A BT IR DR IR DI SolR Ud YaRTSl 8 Al 98 ATl AT gahlerdd dRg U=iT
26—09—2023 P! FIE 11 ol JHM AR BIOR IMETAT BIdHR AT IoR UL HR Fhdl @ | TRIEG
el & 91 Bl fhe &1 UaRTSl diidel 9T B8R a7 el & UrRF—Ud R M gowl
IR 3MMaLTH 3T UIRT B I SR |
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g FIABR AIBR ATl g R BWIER A 3M & 25—-07—2023 I SRI 3T |

AER | EIETRT / —
JedIeleR UG 9erid \HIEdl gerd oy,
e, e gHRgR (fBovo) |

§ IETad TeYIeieR U4 98 gersdl god Aol AN, dgdia Ae,
fSremm gRgR (fRovo)

e 7w JINTHT FAdTS : 26—09—2023

3 MYS HAR I3 ol dRAD dws, A HeR, Al DIgal, Tedie A, RTer sARYR

(fRomo) |

SIERYE

g —drfAT-v3 aRIY M ol aR |

2 3AfYh FAR GF 30 TRelld I, Td DR, HIG Dledl, dedia e, e
(fRowo) =1 f&HAIH 05—10—2019 HI SH 3IM&Tad H UH URMI-UF WA fHar & & IqdT ™
BITSIT AT EIhT HeR, Al Plell, Tedla AraH, fSe SRR d 709 ardd g3 31 dRelld
TR IO § IR I SR AP FAR YA A TRl s qol & | Uil BT Hel € b ag <l
T A B B 7| Ul 31F ORI FHRATHR BRI AT Sl HelR, Al DIecll, dedldd A&,
7T RYR # 3 =99 o1t SUAM 1fNe HAR IF &1 TReAld gw< $HRarl arsdl o |

3d: $9 3¥ATR GRT M SiFal &l Jrod fhar orar & f6 afe e aafed &1 Swiad
il & A BT GO DR IR DI SR Ud YaRTSl 8l Al 98 ATl AT gablerdd arRg =iy
26—09—2023 BT FIT 11 Fol B AR BIOR AT BIdR 37U IR U HR Fdhall © | ARG

Ul & 91 Al fbe &1 UaRTSl difdel FH™d 1 8 a2 urefl & urRF—ud R M gowl
IR ATGLIH AT UIRT BR &g ST |

T 3IATR AIER T G WX EWIER ¥ 319l &A% 25—07—2023 BT SR BT |

AER | BIETR / —
JediTeleR Ud 98rid aHedl gerd 2oy,
e, fSTerm gHRYR (fBovo) |

9 ST dEUIER V4 HRIGR USSR, dexdid Srel |iar, f57er wirer (fRowo)

S 3T <4l Ul T HAR, FaRA #8Te Freel goldid, S0 S d, dediid SreT i,
e wiTeT (fRowo) - g |
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3ATH SI4d gearefiTo |

IAAT GHEAL——UTIA—UF d1Ed STH YSIDHRUT HRaAT dNN |

ST 37 <) Ul PO HAR, Rl HeTel el derdrel, 10 S, dediel srel e,
Rt wiver (fRo¥0) =1 39 3T ¥ <TATerd H U—ux 71 WfA—ua 3rfid aRT 13(3) 3|Terd
goll W U (b1 2 b AP 9T o Bl T fQ71dh 18—04—2018 I A frerell Herdrel H
B3 T UR=] UTRRIT §RT AP AT BT ST Ul FEIRT @i & orax U™ Uard +rerefl
ATl H AT D BROT &Sl 1 HRAMT TAT 8 | 3fF U1 =7 30+ G BT S7H GSIehrol o
PHRATT BT AR e 2 |

37T § ST USNHRYT R FAATRIROT 3 SIdT Bl goiRaT SIASR ToY5 UHTe d JT
gATal g1 e fhar arar & b afe fodl @afdd o Sad o USiiaRo aR $Ig Ioik / TarTo
g A 98 faid 08—08—2023 P UK 10.00 Ioi U JHEAT HI IR vg AMKETT ®T A 3fer@T
T tfpd Tole & #egd 9 A1 [Hl Sffdgad & Aed 9 39 Ied § SuRerd T |
IREIONT @1 IRA H T GO0 B & MY UIRd IR 3 IR | 91 e anRg ueh
PIs IO/ TaRTST BIfdel TR T BT

3T f&ATd 20—07—2023 BT AR TR 9 AER T R SR fdear |

HIEN | FAEIRT / —
TEIGER U4 HRIGRI SUSIRIGN],
STeT ST, Rt sirsT (fRovo) |

¥ ITETAd Y TEUIeGR (§ BRIGRN! SUSIU®RI, Tedid IR,
St wireT (fRowo)

gheHd1 50 : /NT /2023 TR Ut : 11—08—2023
IRAT <1 A 30 =19 RiE, Fardl Tia gHhel, S0 HUSl, B Ui gF I, Fari 4

Tife, 810 HHES, dedid Ty, fSTar ®irer (fRovo) |

ERIR|
3MH oI d

OrfAT—uF JMfAFRA gRT 13(3) ST Ud & USITRYT A1, 1969.

IR a1 Al 30 == Ris, Fardl Tig GDhel, S0 BUS], Bl U BH JM9, Fari T
Tife, B0 FHHACES, Tedid UTaAyR, 57l STl (fBovo) 7 39 e H weia-—u= uer f&ar
b BT T T G, W TERG HUS! dedld uremyR, e wirer (Bowo) H faAiw
27—05—1979 HT T & Wb ITH TaRId Sl & 31fHeld H Tof 7 2|

3 9 SYABR ERT AGHERY & Jrad fhar Srar & 6 39 IR &A1 aafaq &1 a8
SoR AT TaRIST 81 df 98 fadid 11—-08—2023 BT IMTEIAER] BT 3ETeld H Uk 11.00 d91 B
BIBR YT JAMURT TS HRAT AHAT © | 918 ok HATE PIg W IoR AT TaRTSl Hlfdel FARIT o
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BT AT 7RG <dl P31 31 <19 RiE, Fardl Tia gavel, 10 B!, 8T gl g4 1o, Hardl e
e, S0 FHcigs, dedld UTeMQR, el HITT (f20W0) & ST USHdHROT & 371ee UM Uamrdd
HUST DI qIRT B T G |

3MsT  fa=Tids 15—07—2023 BT A TR d AR Afed SN gaTT |

e | EIIETRT / —
g dedicieR UG hIRIbR] SUSIOdN,
qTegR, fSTer &irsT (fBovo) |

9 IQTed Y TEUIeaR T SRR JUSIHHNI, oRe, e ST (Rovo)

GPeA1 o : 09 /2023 TR Uel : 14—08—2023

s AR 9 g3 s &0 M, aril 9 9, S0 91, dedid oRd, 7ol BiTsT

(f2omo) el |
ERlk|

SIEAVERI) BEINEIS

v —S 9 4 USRI A, 1969 B €RT 13(3) & Ted ST USHBRT 7Y U0 |

s AR 9 g3 s &0 M, aril 9 9, S0 91, dedid oRd, STell BiTeT
(fRowo) =1 S 3r&Teld H URIMI—UF #I &9 gWl U HRd gU ded fhar g f6 I9a fuar
s B IM B GG B 10—05—1990 BT Mg I, SIHER TS, dodld e, Tl HiITS
(fFowo) # g o uR=g orAIr@e Wil g1 U+ fUdT St @l g B USHRY UM GEdd
AffeRg # IS T HRART AT T A TR T R & ARIgA 9 S0 fUdr @ §g @l
GSTIRUT BT BT TS AT TATId W=l BT STRT HRaT are ® |

31 wrefl ®I aTdeT WeR HRd gU $9 SR JEI AR I TN gRT AM
ST BT Gfaa A Siar 2 e afe &0 afed ar |@wen o Swiad o 40 M g3 4 @i
M B 4G AT 10—-05-1990 & USRI IR HIS ok Ud Yool & dl 98 IrdTeddd ar
Tl TRIG UL 14—08—2023 Pl BIGR fQTeld BIbR JUAT SO G TaRTS U HR Feball @ |
g% ARG URl Bl fW @1 IOR UG GoRIST A8l gAT ST 9 IWRIEd ST B M gA
2N GOl XM B Jeg Al BT Uolihd B &I e SU—RAFY UoildpR, FH 9 7, I
YT T Bl UIRd B faar e |

UE FYATR WX FWIER g HIER AT ¥ 319l f&A1dh 15—07—2023 BT SIRI BT |

AR | FXRIRT / —
PRIBR] TUSTRIBN
oRd, 7@ wiveT (fRovo) |
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g IraTera =it AT AR, FRIGR) SUSIRGRT SRIEYR, forer wiTsT (fRovo)

q0 =0 : 33/ Teh. /2023 fe 40 : g USiieprT AN U : 16—08—2023

s ydiy T YF Srec] XM, ARl g g en gRAl, dedlel SafiEyR, e eirs

(f2omo) el |
ERIE|

SIEAVEGI ~ gferard] |

a9 —F& AT 9 $3T8R IRIIRI IR ST Gl B dR |

2 Ud9 < Y e M, MOl T g S0 BRYl, dedld SREYR, R BrTs]
(fRow0) = 39 3reTed § W g Srfdradar St IR SFRT BIROR BIdx URiAT—u3 79 <99 gfewmar
Uer fhar @ e fhar & 6 S|a fUar il S8e M &1 97 faid 02—1—1989 I T SR,
I UARI SR, 10 BRI, dedld SREYR H g5 © | 59 A=y H unefl 1 U wuu—ux A
A fBa1 € wReg rearay uiefl g S uRIR B [l AaR A GG BT USIpR0T R
I UARIG ool IS F dxardr g o ueft e & Aegd § oo fiar @ gy
GOIIROT R BT MM TTH U=Id SR DI ST HRarT =redl & |

3 urefl @1 afded WHR HRd 8Y 9 SR GEI FARI 9 TRURN b AIH |
gfeardl a9 ST B giaa fear o 2 6 At {0 afdd & Sad 4 SrEe W gF W0
3 e M B G AT 02—01—1989 & USHHRYT IR BIg IoR IT YRSl 81 Al I8 AT
T FhTeTa dRIG UL 16—08—2023 I FaE 10.00 Fol BIGR AQTAd BIbR ATAT IR IT YRS
UST BR DA B AFAT g8 Yok aRig Ul Bl fed &1 SoR Ud YaRtel 81 AT S g
SWRIGT UG{IBRY &S PR BT AR FHEET WA IT-USieR, ¥8 IM dard  fde™
AABRT BRAT BT SN FR AT TRAT |

I8 TWBR ISR AQTAd g WX BRIER A 3ol f&Id 13—07—2023 P SINI §aTT |

AR | FXRIRT / —
PIRIBN] TUSIEHN,

SRIRIEYR, fSTelr siTeT (fRovo) |

9 ITSTeld Herd gHredr WM &ofl, dedia givsdl, e wivet (Rovo)
& 0 : 11 /TC /2023 arRr Ul : 21—08—2023

A XM HHAR TET gF AR T @i, Fari g8l drgers), dion feed, qedie give,
e wiRTeT (R0 Wo) |

STH ST dAT
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I JHeAT— A9 GO |

urefl s M HAR T gF [HUR g M, ARl q8Td digde], Hion feEd, g
gfvsai, e BiTel (fBodo) = W SuRerd 8l W—Ua ¥ gowil Uga (a1 & gear
T feed & YIS HeTdl Precrel, Hion el el givsal & AfMerg H I|HI A ¥
FAR TS & T4 M darad e 9 9= & Wl THIO-UF § SHT A M FAR I ol
2| 3 QM M IFd WEl A § aAT Il AR H S ST 2, offhd $Y Udb awddell d
STET—3TeTT A 8 SIF & BHROT Uil I fadepdl &1 AT $RAT TS V&l © | 31 urefl &1 3ms
2 5 SWaa afvid Aerd @& o AfTelkg § IHHT M M HAR I ITAM M AR Gol
fopar S |

31 AIATEIRYT BT GAdls g JoiRAT $TABR 9 J&I JAral gRT Gfod far Sran & &
T AW ORI & wEY H Bl UeR @ SOR/UaR @ d a8 fdid 21-08—2023 B
ATATT g gPleldd UL BB AJUAT UARIST GOl RAl APl o] SFb SWI Pl Al
IR/ QaRTST S FAId A1 81 a1 urefl ot /M @R vl g3 (iR g el fHardl AJere
DrEcts], Hon el dedia givew, Sem &irer (fRovo) &1 M Ucar 9d fegd & #ard
Precrel, A Ced @ 3Afielkg H M FAR TAT ITAM M FAR &0l B B QY UIRA IR
&1 SR |

31To1 feip 18—07—2023 BT AR BXIER T HIER 3faTeld A SINI g3l |

AER | FRIRT / —
TEG AHTESAT TAH 0T,

dedile givsal, NTar sireT (fRovo) |

9 3cTed o gUl < Plvsd, RGN IUSIHNI Yd dediidar e,
fStem wirsT (fRovo)

ARG SRR : 17—07—2023 YbeAT 0 : 01,/2023 ARG Ul : 17—08—2023

SHAH.——9arad e d o fafer gsf &= |

PRl <@ g Red (M, Ma <xell AcT8l, SIPER dleRS|, dedid gaum, e
srreT (fBovo) |

ERIR

STH ST dAT

fAyg—3TeR IS 9@ S o O Sl SR OORT 13(3) S U Hg  USilaRv
e, 1969.

ST v | T el 59 Jaled d a8 e wieir fART <dr g
Redq IM, T <l Aolgl, SIHER ABRS|, dedid g™, e wivrer (Bowo) o <mar faar
2 b I¥dT T QAd 01—07—1980 PI A 3FTRell Helsl, SIHER WABRSl, Todld oA,
7 wiTer # gom 2| Rradr o fAfY gofieror SMeRY 9 89 & SR I gard Wil T &
RAR IR H 781 BT & 3d Tl (T WY |
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31d: 9 SABR ¥ 3 ST &I Jfud fhan Sran & o umfdiar &1 5= ey 01—07—1980
BT UM UAIT Ui b AfAeRg H TONdRU B IR Pls SoiR /TR 8 df 98 fedid
17—08—2023 BT UTd: 11.30 &9 TPb IATATT AT ThIIdT SR ATHY JTAT SOl I TaRTol UgT
PR FHAT © | BIOR 7 A & JXa 4 FRIiRa f[f & a5 50 9dR &1 B 9 3161 WahR 7
BT 3R FRIAER IWiad o4 Al §61 &1 & ofreer uikd R ey S |

o1 fedip 18—07—2023 DT BN BEIER T HIBY 3STd gRT W fhar 13T |
I8 | ETEIRT / —

C [aN [N [aN
DIUDIRT qUSIEDIN],

A, dedlel o, f7elr wirer (f2ovo) |

In the Court of Shri Nishant Kumar, Sub-Divisional Magistrate, Shimla (R),
District Shimla (H. P.)

Sh. Dalip Singh s/o Lt. Sh. Mehar Singh, r/o Village Dharampur, P.O. Kiarkoti, Tehsil &
Distt. Shimla (H.P.).

Versus

General Public .. Respondent.

Whereas Sh. Dalip Singh s/o Lt. Sh. Mehar Singh, r/o Village Dharampur, P.O. Kiarkoti,
Tehsil & Distt. Shimla (H.P.) has filed an application in the court of undersigned under section
13(3) of the Birth & Death Registration Act, 1969 to enter the date of death of his daughter-in-law
named—Lt. Smt. Anu in the record of Secy., Birth and Death, in Gram Panchayat Dhalli, Shimla.

SL. Name of the family member Relation Date of Death
No.
L. Lt. Smt. Anu Daughter-in-Law 05-09-2017

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of death of above named in the record of Registrar, Birth and
Death, in Gram Panchayat Dhalli, Shimla, may file their claims/objections in this court on or before
one month of publication of this notice in Govt. Gazette in this court, failing which necessary
orders will be passed.

Issued today on 26-07-2023 under my signature and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Shimla (R), District Shimla (H.P.).

In the Court of Shri Nishant Kumar, Sub-Divisional Magistrate, Shimla (R),
District Shimla (H. P.)

Jhuna w/o Lt. Sh. Ram Singh, r/o Roop Basti, Verma Niwas, Junga Road Chaily, P.O.
Panthaghati, Shimla (H.P.).
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Versus

General Public .. Respondent.

Whereas Jhuna w/o Lt. Sh. Ram Singh, r/o Roop Basti, Verma Niwas, Junga Road Chaily,
P.O. Panthaghati, Shimla (H.P.) has filed an application alongwith affidavit in the court of
undersigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of
birth of her self name—Smt. Jhuna in the record of Registrar, Birth and Death, in Municipal
Corporation, Shimla (H.P.).

SL. Name of the family member Relation Date of Birth
No.
L. Jhuna Self 01-06-1980

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding entry of the name & date of birth of above named in the record of Registrar, Birth and
Death, in Municipal Corporation, Shimla (H.P.), may file their claims/objections in this court on or
before one month of publication of this notice in Govt. Gazette, failing which necessary orders will
be passed.

Issued today on 27-07-2023 under my signature and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Shimla (R), District Shimla (H.P.).

g JaTea A WM SR, PRGN SvSiadN, «odl, forar fRre,

fearere yawr
# BT MOR IF o9 [T IBR, Far W difed], SIHER dal, dedid =vdl, [STel
Rreer, fedrere gewr TR |
ERL|
SIEACERI] e |

fava——ureft @ 51 fAf a9 d=9ed difedr & S goiaReT IoReR H g9 $Ray o 9R {6
A IRT 13(3) S UaHq 9 USHHRYT AMIH, 1969 & <A SH UoIhRIT B
R |

ureff s gefdly R g3 o1 e eR, Fardl a4 difern, Sieer dal, dedia 9T,
RSt Rmen (fBovwo) o €Ewerl & <FRed § Udh JMda"—ud UKD fhar & 6 97 e
g3t &1 A 9 S [ I gErad Giferr & ST GoiiaRoT IRTRER H qol TRl dRarl § a9l
ureff or@ ruel gl @1 A @ o fafy am demad difesr @ S doliaRer IRReR H g
PRI ATSAT B
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E2| _m RSASEC) S ARG
AT
1, NS IINCIN el 13—02—2006
2. NSEIEIN el 19—12—2009
3. RISTET RIBR el 25—02—2019

3d: 3 SIAT I JoiRaT $edeR gfad fbar Srar & & afe 5 e o SR
ST GOlIhRYT R PIs ATIRT & I 59 SIAER & YHEHE F 30 fod & Niar foxdt ff & feaw
TR YTd: 10 g9 | AT 5.00 997 Ob ITATATT T IHTAdT BIOR TETAT 3MThR I+ Jafy
PN FAT JAET—TF W AALISH Qe UIRT HReb U9 U UIfeTar bl Sl = gq
aof f&ar SR |

ST fedid 19—07—2023 DT BN BEIER T HIEY Afed 3STad I N fhar T3 |

AR | I BIhHR,
HTIIBNT TUSIBNT,

%, Rrerm e (fRowo) |

9 QT 1 W OTHR, PRIGRI JUSIEPGRI, *%dl, f5ar R,

feArae uewr
ST AT Uil W60 Fw<19 ek, farft am diferdn, SreeR @, agdrel "o, fterm
e, fRAre gdw - TR |
I
3 STt g |

g —urfoiar & s=ai & 99 fAf I8 dod diferar & o7 UoiieruT Ioney § gof $rau
M IR orfd g7 13(3) ST UaH & UoaRvl STH, 1969 & id T
TOfThROT H a1 |

gIffr SHcl FeliedT Uell o ¥wiY IGR, il U™ diferar, SIeeR o4, dedid
a1, fSen RMar (fRovo) 7 e & <&ed § Udh ded—93 Udd a1 & f& S
U GF G P BN AW g o fafy g dura diferm & S dofieRer ey # gol A9
PRAT & qAT UIiAT 3fg U4 YA d YA BT A 9 O [ IM uErRa diferr & S
GoTpRoT RORER H €91 $RaMT A8dl g

B a9 RSESES) S ARG
[T
1. CEECIINEIN Ell 21—02—2009
2. T NTOR REl 13—06—2010

3d: 3 SIaT &I JuiRdl $edeR gfad fear orar & & afe e =fdd & SwRiad
S+ GOlIhRYT R IS ATIRT B o 39 SIAER & YHPE I 30 o & fiar foelt i & feaw
TR U 10 dof ¥ FII 5.00 Iof qP AT AT GhTAAd BIOIR MQTAd 3MMHR A JMMRT Y=g
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PN AT JAGT—UF UR LI DH Qe UIRT PR ITH AR UISTAT BT IR B &g
ol T SR |

M feid 19—07—2023 BT TN RN T HigY IfRd 3IeTad 9 SNy fhar Tar |

AER | I BIhHR,
HIIBNT TUSIBNT,

odr, fSterm e (fRowo) |

g 31T 9 AedleieR Ud Wegd aaredl (fFd o), Su—dedia digg, e,
fSterm &1 (f2ovo)

gbeHT 50 : 178 / NTBC /2023 fohem <Tar : A9 o ARG Ul 11-08—2023
U]
CEIE|

31T ST
g —urefAr-uz 9 SERN FRAM AR |

SWRIFT JHEAT AT H Uil 7 Uap W5 aR1Y M ORI 59 <™ § TR
frar 2 e SE9 e M & TN 4T e M, aRfl W' digg, g, Su-dgud dIEg,
i, T H7 (fRoUo) JamT & STafh SHabT A Mol JAMelE A8 digg, ga, SME=<l a9
2018—2019 & AFJAR & M IF el (M <ol & | uell &4 M $ g9 ' W [uAE 8
T 43 e 39 SRar @TEdl © |

3d: AIATIRYT HI 59 ISR gRT Gd fhar orar © & afe & aafed &1 o
e fIgg e, Su—dsdlad digg, doll, el &1 (fBowo) # s9 M ORI dR Bl
MR /YoRTl 8 o 98 FeiRd uell faid 11—08—2023 AT SHW Ud IMATAdS AT ddhlerd
3ETAd Ol H ISR JATHR IYAT TARTST YA Hx Fdhal 2 | YaRTol 9 YTl 8 & IR H &
ST BRIATE] A H T8 SIhR GHedT Bl o B faar S |

Mo fedid 17—07—2023 BT BN BEER T HIgY 31STad gRT TNl b 3am |

A= | FERIETRT / —
RI9 deNileleR Ud derad dAreal (fgadma o),
Iy—dedid digg Fa, o1 1 (F2ovo) |

g 31T 9 AedleieR Ud Wegd aaredn (fgdg av), Su—dedia digg, e,
fSterm &1 (f2ovo)

HheAT 0 : 179 /NTBC /2023 fohem <7ar : A9 o TRRg Ul : 14—08—2023
SRIRIRC]
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g9

SATH ST1dT

g —urefAr-uz M SERN FRaM IR |

SURIF HeAT IAaarenr d Uiy 4 U ufa-ua Ry M ORI 39 IRed H
I g, e, el 1 (Bovo) 9amm § Safdh SHaT 1M IoiRd 3ff¥elkd H8ldl TIexl
YR, SEIE] ay 2017—2018 & JAJAR HARI FArdT HANT GAT BT o< &l o | UTiir Hard
GAT HART B MY HARY GAIT HART ST T <dl GAT THIRT w1 PRI a8 & |

3d: FIATERYT HI 59 ISR gRT gad fhar orar 7 & afe faf aafed &1 o
3feRg HeTdl e}l W, IU—dedidl digg dofl, e &1 (Bowo) § 39 M ORIl aN g
JAMURT /YeRTST 81 ol a8 FgiRd Uehl Qe 14—08—2023 IT SHY Yd IfATAdT AT debletd
3ETAAd Ol H ISR JAMHR AT TARTS Ud R Fdhal 2 | YaRol 9 Ul 8 & IR H &4
I PIRIATE] A H g S Gehed! b1 o &r faam Smg |

AT f&AId 14—07—2023 BT A BRI HIER IMETad §RT I fhar T |

ATER | TEIEART / —
I dedleleR Ud eris |aredr (fgaa ),

IU—dedd digg, Hefl, el =1 (f2ovo) |

g S7GTeld Y dedlecR U9 Wega wereal (fadig 4of), Su—asdia goies,
St &1 (f2ovo)

SR AT A4 SR 8RT 23 30 Yo Y—Tora i, 1954
37 BT {AR G 1 AEAT, I FoR 4, SU—dsdld gelgs, Rrar &1 (fZovo)
T

SATH ST1dT

greff s EY AR gF SN AR, RN §HoR d1d, SU-dgdid golws, fter &
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CHANGE OF NAME

I, Divinder Kaur Sharma w/o Sh. Brij Lal Sharma, r/o Village Dhotha, P.O. Rajwari, Tehsil
Balh, Distt. Mandi (H.P.) declare that in my service records my name is wrongly entered as
Divinder Sharma. Whereas my correct name is Divinder Kaur Sharma. Please note.

DIVINDER KAUR SHARMA
w/o Sh. Brij Lal Sharma,

r/o Village Dhotha, P.O. Rajwari,
Tehsil Balh, Distt. Mandi (H.P.).

Ao T

REer —171 002, 31 TS, 2023

e g () 6-12 /2016 —fRAMae Ul ucer (Weee) M, 2023 & WTwd @,
9 99T &1 T JAfORIE ARG 25—04—2023 §RI, f2AMEe UQel 4—<iid Sifeidhaq dm
NS, 1972 (1973 &1 MAFIH  F&IIH 19) B GRT 26 B SU—GRIQ2) & AT ufda AT
oY UM AHard g FEE 3R SuanT MfSfH, 1974 (1974 BT AR A=A 18) Bl URT
13 @I IU—GRI(3) & A JAT U & ATAR SERY ¥ &l 3R Femal bl A
PR B foTT 26—04—2023 BT o0 (—Toic), A U<er # USRI favar T o
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31 feATae Uee & rouuTd, fRArEe uewr Y—iid, SiffredH i stfifeH, 1972 (1973
B ANRH =B 19) P ORI 26 D AR U [ZHAEA U™ YT AW A FEE IR
SYART AfSfgH, 1974 (1974 &7 JAAgH F&d 18) @ ORI 13 §RT Uaed ufdadi & GANT
P gU, 9 [PIRT BT AfERIET F=m: Xa—1 (ST) 6—69,/2011—UTS Il ARRI 4—03—2014 FRT
3R TRIG 05—03—2014 ®I I, feAmae Ueer # yaIlRa ffarae ueer ucer W,

2013 & 3R HAEA B & forg FfeaRaa o a9ra &, srerfa—
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2. A 7 &1 SuRFA—RAEd Uew ucer W, 2013 & M 7 W, Ugd W @
M R =faRad I@m Se, srerid—
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[Authoritative English text of this department's Notification No. Rev-D (G) 6-12/2016, dated
31-07-2023 as required under clause (3) of Article 348 of the Constitution of India].

REVENUE DEPARTMENT
NOTIFICATION
Shimla-171002, 31 July, 2023

No. Rev-D (G)6-12/2016.—Whereas, the draft Himachal Pradesh Lease (Amendment)
Rules, 2023 were published in the Rajpatra (e-Gazette), Himachal Pradesh dated 26-04-2023 for
inviting objections and suggestions from the general public vide this Department’s notification of
even number dated 25-04-2023 as required under sub-section (3) of Section 13 of the Himachal
Pradesh Village Common Lands Vesting and Utilization Act, 1974 (Act No. 18 of 1974) read with
sub-section (2) of Section 26 of the Himachal Pradesh Ceiling on Land Holdings Act, 1972 (Act
No. 19 0of 1973);

And whereas, the objection (s) and suggestions (s) so received in this behalf have been duly
considered and rejected;

Now, therefore, in exercise of the powers conferred by Section 13 of the Himachal Pradesh
Village Common Lands Vesting and Utilization Act, 1974 (Act No. 18 of 1974) read with Section
26 of the Himachal Pradesh Ceiling on Land Holdings Act, 1972 (Act No. 19 of 1973), the
Governor of Himachal Pradesh is pleased to make the following rules further to amend the
Himachal Pradesh Lease Rules, 2013 notified vide this Department’s notification No. Rev-D (G)6-
69/2011 Part-II1, dated 04-03-2014 and published in Rajpatra, Himachal Pradesh dated 05-03-2014,
namely:—

1. Short title and commencement.—(1) These rules may be called the Himachal
Pradesh Lease (Amendment) Rules, 2023.

(2) These rules shall come into force from the date of publication in Rajpatra (e-Gazette),
Himachal Pradesh.

2. Amendment of rule 7.—In rule 7 of the Himachal Pradesh Lease Rules, 2013, for the
first proviso the following shall be substituted, namely:—

“Provided that the State Government shall not grant the lease of land in any case for a
period exceeding 40 years.”
By order,

ONKAR CHAND SHARMA,
Principal Secretary (Revenue).
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